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in all humility, -that the revenue collection ;

touched a record level during my tenure. ..
(Interrupiions). )

SHRI PRAMOD MAHAJAN (Maha- !

rashtra) : He should be promoted for this.

SHRI RAMBSHWAR THAKUR : I
had also pointed out in my said reply and
would like to reiterate it categorically
kere, before the hon. Members, that nonc
of the files relating exclusively to Harshad
Mehta and hin group or seeking any action
from me were held up at any time and
all of (hem were clearcd without any delay.

Hon. Members, in summing up, I
would like to say that the sole ground dis-
cernible from the Committee’s Report for
their expressing ‘unhappiness’ happens 10
be the delay of 27 days in transmitting io
the Finance Minister the ‘routing report of
Income Tax raids for information orly'.
Besides categorically stating, ‘a8 I have
already done, that actually shere was mo
delay at my level and there could be no
motive on my part and none has been
mentioned by the Committer either, for
any delay, I woald like to specially empha-
size before the awgust House that in any
evenf the alleged delay did not resul: in
any invesligation being hampered or action
being held up at any level. Thus, iL is

absolutely clear that the said
file was actually a2 routine monthly
report  submifted  for information
only and, in fact, no further action

was taken on this filc even after tle same
wag szen by the Finance Minister and re-
turned with his remarks to the Finance
Secretary who, in turn, marked it to the
Chairman, CBDT, and the Chairmzan
marked it to the Member (Investipation)
and, thereafter, there was no movemeni or
further action on this file.

In order to allay any further doubts, 1
am placing the relevant part of my veply '
dated 20-7-93 to the Chairman, IBC, on |

the Table of the House with the pcrlmsuon( (Andhra Pradesh) :
(Placed in Library. See, !

of the Chair.
No. LT 5257|949
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SHRI SOMAPFA R. BOMMAI : We
texpected his resignation at the emd of his
'speech,

THE DEPUTY CHAIRMAN
| Ashok Mitra. . .. (Interrupfions)

Sihri

SHRI MENTAY PADMANABHAM -
He may submil jt to the Prime Mmuter
for his comments.

SHORT DURATION DISCUSSION ON
JPC REPORT ON IRREGULARITIES
IN SECURITIES AND BANKING
TRANSACTIONS

THE DEPUTY CHAIRMAN : Thirty
minvtes is the toial time to your party for
foday’s discossion. 1 hope you will remem-
ber thal.

SHRI ASHOK MITRA (West Bengal) :
Madam, I rise to discuss the report of the
Joint Parliameniary Committee—in this
Shori Duration Discussion. I wish for the
sake of courtesy there were 2 sfraight ans
wey from the Government—Mr. Shukla hat
left but Mrs. Alva is present—whether »
Committee which has been referred to i
today's newspapers, has, in fact, been for-
med. I wish there were a straight answer
from the Government. That will be of
heip at least in my formulation, I would
request a short answer from Mrs. Alva—
‘yes' or ‘no’. If that is not possible, I have

to proceed on the assumption that....
(Inerrupions) . . ..

THE DEPUTY CHAIRMAN Yes,
proceed.
!
i SHRI ASHOK MITRA - ..such a
Committee has been formed. . .. (Interrup-

' tions)

......

SHRI MENTAY PADMANABHAM
Why is the Govern-

' ment withholding information from Parlia-

'ment 7
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THE DEPUTY CHAIRMAN :
let him speak. .

Please

SHRI MENTAY PADMANABHAM
It appeared in the press. Why is the
Government shying away from it 7

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMAT[ MARGARET ALVA):
Mr. Padmanabham, he can take care of

himself even without your help....
{(Interruptions) . ...
SHRI ASHOK MITRA : Well, I have

got the hint. Thank you very much.

Madam, we adjourned the House on the
23rd evening and agreced that we would
reassemble this morning for a two day
discussion cn the Committee’s report which
has been a unanimous omne. It is a unani-
mous report. Members representing all
shades of opinion in the couniry had ag-
reed on the report and we are supposed
to discuss it here this morning. But during
this interrugnum .of four days, we wil-
nessed an extraordinary spectacle and 1
would say a sickening spectacle. A national
campaign, I should say, a global cam-
paign, was launched to save an endangered
species. I don’t have to po ionto the defails
All kinds of people have got into the act.
Newspaper-men, habitually under orders
to wrile what their owners want them to
write, self-seeking gadflies and even foreign
diplomats who have assumed perhaps that
they have already recaptured the real
estate known as India, they have all gnt
into the act. They want to intimidate this
House, (his Parliament on decisions ougzht
to be taken on the findings of the report
of the Joint Parliamentary Committee.
They also want perhaps lo intimidale the
Government, This is an affront to the
Government and this is an affront to the
nation. T wish all Members irrespective of
their political affiliations, would express
their sense of disfas‘e about the kind of |
things that have been happening.

[RATYA SABHA]
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Madam, I take pride in being a Com-
munist but at the same time, | alio take
equal pride in the fact that I come from
a staunch  pre-Independence  Congress
family which believed in certain ideals and
beliefs. I would appeal particularly to the
Members of the ruling party, let us re-
trice our histary, the history of our
freedom struggle, the kind of beliefs we
cherished, what -we promised unlo our-
selves and what kind of India we wanted
to build and it is apropos ou: remem-
brance of those faiths and beliefs that I-
would appeal to each Member to judge
the report of the Jaint Parliamentary Com-
mitiee for, as all of us know, (here s of-
lale a groat scnse of what I would say
lack of faith in pzople in high places.

You talk to a shapkeeper, a rickshaw-
wallah, a bus driver or an ordinary clerk.
They proceed on the assumption that the
system is retten, roften to the core, as
a consequencs of developments of the
past decades, Everybody is suspect, every-
body who is holding a high position is
suspect, and, unfortunately, for all of us,
the Scam provided a reason for these or-
dinary men and women io have confirma-
tion of the suspicion that they have nou-
rished. And, Madam, they have been
wiiting for a moral catharsis and  they
have been waiting for this Report, think-
ing that it will prondc them the basis
for this catharsis, so that we can cleanse
ourselves, we can cleanse our system
which has been  vifiated, and we could
go back to the morals and ideals which
guided and influences the great Congress
movement in the pre-Independence days
led by Mzhatma Gandhi,

It is in this spirit that I would like to
offer some comments on the contents of
the Report, on the findirgs of the Re-
port, and T would say that even if on
certain issues I say things which are not
palatable to certain sections of this House,
1 will beg some sort of tolerance from
|th|3rn because it is our common vision and
\lli should be our ‘common’ endeavour to
save this mation. It is a big country. Sit-
ting here in Delhi, you do not know
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what the menial processes the citizens of |
this country are going through, thousands
of miles away from Delhi, 2 thousand
five hundred miles away, in the remote
couniryside. They reach their own judg-
ment and they will not at all be impres-
sed by what a non-resident Indian talks
to a Pressperson in Delhi. A pon-resident
Indian is noi a cilizen of India and e
do¢s not have a vote; a faceless spokes-
man of an interpational financial institu-
tion, sitting in Washington, does not also
have a vote and he sannot decide the
fate of India. The fate of India will be
decided by ordinary men and women and
sa, when we discuss this Report, we must
keep in mind their reactions, their poten-

tial reactions, their emotions and thejr
feelings.
Now, Madam, this was a  unanimous

Report, and a unanimous Report has its
advantages and it has also certain disad-
vantages. It has an advantage  because
each of us gave a little bit and that is
(he process of give-and-take and I-do not
stick on to my points of view and those
who hold a point of view different from
mine also do not hold on or stick on
to their point of view. So, when we try
to reach a common point for the sake of

the nation so that we can further the
canse of the pation, so that we can re-
establish the moral order in India. At
the same time, the disadvantage with a

uananimous Report is that we sirike, but
we do not draw blood, berause that is
a part of the mutual arrangement amongst
ourselves, and we say, “No. We stop
at this point.”, and approve a compromise.
Tt is a working arrahgement, a set of

working conclusion, which the Report
has arrived at and since all the parties |
are represenfed and since .the representa- ;
fives of the different  parties, I assumc.l‘
did reflect the points of view of lheirv‘.
respective parties—otherwise, their names |
would not have been placed on the Com- |
mittec——what the Committee has said re-
presents the zeneral consensus of  views |
amongst all sections of the House. This

is my hypothesis.

1993} Discussion. 422

And T would proceed on the basis
thai hypothesis,

of

Wivil are the major points made by the
Committee ? I would say that, first, il
has pin-poinied the duration of the scam.
When did the scam take place ? When was
this Rs. 8,000 or Rs. 10,000 crores of
public money stolen ? When was it ztu-
len ? And when was this money of thou-
sands of crores—it is the ordinary public
who invested it in good faith in the sharc
market—lost ? When did they losz all
this money ? Most of  the steaiing of
public funds took place between Dacem.
ber, 1991(January, 1992 and  end-April,
1992. And most of the lass the crash came
in the month of May. It is the six-mopth
period between December, 1991 and May,

1992, which is the crucial period for the

scath. Whether vou like it or nol, we
know where  the accouniability lics
for the scam. And it is a major amount—-
some say Rs. 4,000 crores, some say
Rs. 6.000 crores, some say Rs. 8,009 cro-
res. and some say that the total sum in-
volved goes even beyond Rs. 15,000 cro-
res. Now this money has been stolen from
the putional kitty. And stolen, I am sorry
to say, while nominally there was z Gov-
ernment, the Government consisting of the
Ministry of Finance. the Department of
Public Enterprises. and sundry other De
partreents. There has been some attempl
again in the newspapers to build a thecry
that the scam was a continuum of whal
starfed several years ago. No, Madam.
Whautever stealing and thieving took place,
it took place between December, 1991
and May. 1992, And whatever money the
public lost, they lost in this period. Where
shall the culpability lie ? The culpability,
the major vart of it. T am afraid has to
lie in the Ministry of Finance. This s
what the Report says. And this is what

i we have fo concur with, And there has

been a wrench in the heart of some of
us. But one has to congratnlate the Com-

' mittee that it has very firmly rejected the

notion of the metaphysical  distinction
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between the Minister and his Ministry, -
within the parliamentary system. In a paf-: famcs Corporation. Let us recgunt

liamentary systein, the accountability fin-
ally has to rest with the Minister.
listened to my hon. friend, Mr. Rameshwar
Thakur, Tt was amusing in the sense that
he took credit for the record revenue re-
ceipts, but he also said that the officers
did not put up a particular file ‘o him.
BEven the revenue recelpts were the achieve-

ment of the officers. So, if you take credit

for the record revenue receipts, vou have
to take the blame that a particular file
was held back for so long in your Minis-

try. There iz no escape from the culpabi- !
This is egually true of the Finance |
Minister. Now there s no use faking tie:
attitude that T as a!
concern |
happen-

lity.

high and mighty
Minister am mnot expected (o

myself with, trifling, little, thibgs
ing in the hooks and corners of my Minis-
try. No, Sir. Once vou took the oath of

office in a system of parliamentary demo—1

cracy, even if an ink-pot spills over om
2 ledger in one of the natiomalised banks,
von will be held responsible. You may
Tike it or you may not like it.....

(Interruptions)

SHRI N. K. P. SALVE THE \/IIN]‘S-
TER OF POWER : What happens it the
mk is red 7 (Interruptions).

SHRI ASHOK MITRA : You may like

it or you may not like it, but this is what‘

parliamentary democracy fs.

-You were the Minister reaponsible fer
each little thing. If the Minister is  not |
responsible. who will be responsibic 7 A |
chaprasi in the Minlstry ? A chaprasi will
not come before Parliament to
what happened. No, Sir. Somechody has
to be the sacrificial goat, and the systzm

of Parliamentary democracy says that it"

has to be the Minmister. Tt was on  this
basis that 36 years ago. Pandit Jawaharlal
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ladia and the Chairman of the Life Insu-
: what
“happemed 36 years ago, may be, aver a

I|coupls of crores involving some shenani-

‘gan, a Calcutta broker and the Life Insu-
rancc Corporation’s shares. But, Pandit
t JawaharLal Nehru said, no. He had the
y standards and he said no, doesno’t matter.
We should also similarly remember and
honuour the  memory of Mr. leroza
Gandhj whe fretted out on the irregularitics
that tonk place. If you want to survive as
8 democracy, if you want to recaptuie
the respect of your people, you shall be
prepared and you have to be prepared
{or (he ultimate sacrifice. And here, how
many crores are involved ? Tens and
thousands of crores are involved and you
say there is ne ministerial accountability.
d am sofry m one sense that people who
lars involved—some of them at least——
could be very near and dear to some cf
us. At the rame timc, I am proud that
! the Parliamentary Committes has asserted
: what is obvious. Now, if you try to pass

 on the buck to your subordinates, the
i,‘ matter becomes habit-forming.

i

I T read the statement of the former

\GU'Vcrnor of the Reserve Bank and twao
of the former Deputy Governors. ‘T my-
ﬂsc]f am pure and whatever irregularitiss
\ took place, they were on mccount of my
subordinate ‘A’ subordinate ‘B’ or sub-
l ordinate ‘C’. I can onmly pity these genlle-
{ men, But them, some say, perhaps, you
i are taking a cue from the Finance Minis-
| ter. This is an umrsavoury area of discus-
| sion and let me stop here, and pass on te

{ something else.

defend |

!’ You know there s alsoc the question
\lof relationship between the  Fipance
Minjstry and the Reserve Bank of India.
‘Hel‘: again, T was atounded at the stand
|taL ¢en by the Finance Seerestary., ‘The

Nehm asked for the resignation of the | ! Reserve Bank is an independent statutory

Finance Mnister, the Finance Secretary,

the Governor of the Reserve

\bndy, we have nothing to do with what

Bark of : happens in the Reserve Bank of India’
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Whom iz he focling 7 He iy not

aven ® cracial issue. Whar was the atmesphera?

{ooling himself. | have had some dealings It was one of Pecrmissiveness.

(23 BEC. 1993]

with the banking system- in the past— :

a guarter of the century ago. Usually, a
senior civil servant on retirement
Government is appointed as

Governor of the Reserve

lafionship changes overnight. One of his

subordinates becomes the Secretary
the Department of Economic Affairs. The
former subordinate
superior officer and the Governor

Discussion

Jawaharlal
Nelri and his ideas were all moth-eaten.

We must go forward and globalise our

; economy. We must liberalise our sysiem.

a -
Bank. The re-
. the foreigners
in

officer beccomes the .
of .

the Reserve Bank has to come and payz

Acourt in the North Block. What T sug-
gest is this.

Kindly check ‘the log-book of the
Indian Airlines and see om how mzny
occasions between December, 1991 and
May, 1992, the Governor and his reti-
opue visited Delhi for consultations when
the scam was on and the scandal
about to burst. Therefore, neither
Finance Minister nor the Finance
retary nor the Governor of the Rescrve
Bank of India can say that they fuuc-

hence they should not be
the blemishes attached to others,

Then again. T would say that in one
sense, the Finance Minister was riaht.
He said that he was merely a cog
the wheel, Yes, He was a cog in the in-
ternationa] wheel, in  the wheel
which was set in motion by the Interna-
tional Monetary Fund and the Wo'ld
Bank. He had to do certain things which
he was ordered to do, which he wis ins-
tructed to do. by the gentlemen mn
Washington. What was that ? Liberalise

vour system. The cnlirc scam was the |

consequence of this. You can nit-pick
and say that this is where the Finance
Minister went wrong, this is where the

Finance Secretarv went wromg, this s

n

We must allow the private sector to
take over the public sector. We must allow
to take over the banking
system. The message went out, the mess-
age of permissiveness.

The instruction was ‘liberalise your
system’. You also find that additional
support came from the miserable Com-
miftee on reforms in the banking system.

Liberalise. Liberalise. Forget about the
old rules and regulations framecd by
: the Reserve Bank of India or by the
Department of Economic Affairs or by

|
i
|
i
!

}thc Devartment of Banking. These werc

{ pre-liberalisation roles.
was |

the |
Sec-

They are not to
be followed. Therefore, what was to bs
done. The vcrooks wert welcoms o
take over the cntire banking system, the

. nationalised banking system. The crooks

came and took over. You know what
tioned independently of onc another and |

blamed  for .

happened there.

Account payee cheques issued in favour

- of X were deposited in the name of Y.

|

|

where the Governor of the Reserve Bank i

of India went wrong. But basically,

it |

was the tofal atmosphers which was the

. Government securities.

Bankers’ reccipts were forged and against
those forged receipts, money wag ad-
vanced. There are strict regulations about
the lock-in period for certain types of
These condition
were flouted, Tt was said :  ‘All sysiems
go; forget the rules. We are in the pericd
of liberalisation and we must go by the
advise of the foreign banks’. What did
the forein banks advise us 7 They ad-
vised us on the minutiae of criminality;
how one can indulge in criminal action.

1 have said it earlier in this hoors and

1 repeat it now. The only technology of
expertise which the foreign banks taught
onr bankers was the expertise of crimi-
nality; how you can forge bankers’ re-
ceipts, how von can flont the prohibltion
abont the lock-in period, ete.
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Here, we are pinpdinting accountabi-
lity. and -how we can improve the system.
We want to save the system. But if you
not. want te save the system, if you say
‘forget about the systcm; we live  oniy
for.;today and we do not care whether
India survives or not’, that is a different
matter.

But if you want to save the system,

you have to pinpoint the accountability,
and once you pinpoint the accountability,
certain conclusions have to flow.

Apart from that, there are these issues.
There is the issue: how did this great
misadventure take place, how did the slip-
page in our moral system take place 7 It
took piace beczuse. we forgot, we chose
to forget the ideals on the hasis of
which the Indian Republic was establisned
and this happened becanse of a group of
advenfurists who had a backine of some
fDreigﬁ financial institutions. And that has
ultimately landed us into this mess. But
where do you go from here ? We have
to refarm the system if we want to save
the nation, and I still proceed on the
assumption’ that the Government wouild
still want to salvage the honour = and
dignity of the nation. About forty vears
back we were a poor nmation, but we
could hold our heads high because we
followed some moral principles at that
time. Now, 40 years later, we are a
poor nation and nobody cares about us
because we have lost our model fibre.
Forty years bdck, I remember, T was a
voung economist, here around New Delhi
we had young geniuses, young plannsvys, |

young  dreamers and young artists, We
uvsed to make fun of some of the!
neighMouring courntries: where Ministers

were smugelers and military chiefs werz
running nins, where every civil servant ;
and- judge had a price, and we wused to,
take piide that we were in Jawaharlal
Nehruw's India wherz 'things were different. |

[RATYA SABHA]
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We had a ‘moral fibre, That fibre we
Lave allowed to decay and now  the
point is, can we rcconstruct it ? The
Joint Parliamentary Committee has made
some suggestions about what has to be
done. The first task is, those who desarve
to be punished have to be punished. Here
I can 'see one  limitation of the Joint
Parliamentary Committee. I also  know
the bankers. T have dealt with  thase
tankers. They have indulged in crimina-
lity, but basically they are like cows.
Unless they had received the signals from

New Delhi, they could not have dared

to do what they have done. So, the sighals
went down from some Blocks or Bhawans
of New Delhi. This is a very sad story,
a very unpalatable story. But it calls for
some introspection on the part of those
who belong to the Government. A baaker,
maybe, chairman of a nationalised bank,
or head of a public undertaking, maybé,
bitten of a bug of higher profitability;
he is asked to speculate in the stock mar-
ket, give a cut to one Mr. Mehta or one
Mr. Dalal and have commission, personal
commission, for himself. But he could
have gone for this kind of a thing oniy
if he had the blessings of or at least in-
direct encouragement from quarters in
the netion’s. capital. I do not want to
go into greater deails. It is for you fto
decide. (Interruptions). Tt could not have
happened but it could also have happencd.
(Toterruptions).

1.00 PM

SHRI SURINDER KUMAR SINGLA
(PUNJAB) Point of order ....(Iater-

| ruptions) . ...

SHRI ASHOK MITRA : This is still a
free country.... (Interruptions)

SHRI SURINDER KUMAR SINGLA :
There is no mention in the JPC as soch,
vou might be having an observation of
VOIr OWI. ' :
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THE DEPUTY CHAIRMAN :

speaking on his own behalf. Please take
your seat.

SHRI ASHOK MITRA

: 1 have not

taken any name. I am just trying to’

paint a general picture. What is the
peint of targeting me ? This is what the

ordinary citizen is discussing in the shops

and markets. You have to go down to
that Ievel to listen to what they say. T
hang my head in shame because some
~ of the names that are involved are mames
which are specifically known. And this
is not a thing ‘which affects an individuzl
member of an indivdual political party,
because the canker that is going to spread
will affect the entire Indian polity, and
if the polity is not there, where will a'l
of us be ? So the first thing which the
Committee has said js that the guilty
must be punished. The litmus test will
be whether some of these gentlemen who
have rtetired from the banks, who have
relired from service, would be liable to
criminal prosecytion. Will the Govera-
ment dare to punish them, send  them
to prison for long sentences for the
stealing and theivery they have done?
Government will be judged, not by the
Opposition but by the people. What do
they do with them ?

Secondly, what do you do with the
foreign banks ? Now it is a matter of
shame that till now the Goverament has
net taken even one little step against any
of these foreign banks. They have be-
haved as sovereign enities. You mmight
have known the story of -how ome of
these banks flouted ownr Indian civil laws.
They had advanced money for the pur-
chase of cars. They had their private
goons, and if the instalments were not
paid, these goons would go amd lift the
cars by force. That is not the Indian
law. But they have contempt for Indiar
law -because they say they alreadv own

 Tadin becausc we owe them so - much

mopey; we-arc in a debt trap and there- |

{29 DEC. 1993]

He s
‘Governor. of the Resérve Bank,
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fore cannot afford. And the good fornter
God-
fearnig :Govermor of the Reserve Bank,
writes on the file that as far as ihe
foreign barks are concerned, we must

proceed with caution. Why shonld we
proceed with caution when we know
that they are criminals? Because  they

are foreigners. So, let’s ask ourselves this
question.

The same poes for the public sector
undertakings. You say you have po
money. I come from the eastern seclor
where, for want of working funds, thonus-
ands of workers have been laid  off.
Fertilizer plants, steel plants, engineering
plants,  sophisticated firms of  many
descriptions, have the latent capacity. They
can produce thousands of crores  worth
of goods for the country, for which there
is demand within the cmmtry. But we
must close them because there are orders
from outside that we should import. This
is something on which I wish this Paila-
ment will forget their little differences
and give no passage to criminals who
may hold foreign passports. Criminals
are criminals, and criminals who have
cheated bDur country ought to be punished,
whatever the consequences.

You punish the civil servants, vou
punish the bankers, you punish even
some of the foreign bankers, but. then,
it reaches nearer home. This is where

you need courage, and the Opposition
has no responsibility. The Oppasition is
not ronning the Government. The ruling
party is rurming the Government. The
moral courage has to belong to the ruling
party.

There is mnothing to be particulsrly
ashamed of if one has to resign. The first
Finance Minister of Indiz had to resign
becaunse he had commiited a mere techni-
cal offence. The second Finance -Minisier
tesigned on an-issue of prineiple.- He
thought that the Finance Ministry shovld
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have a larger say than the Planning Com-
mission in matters concerning the econo-
mic policy. The third Finance Minister
resigned because he had his dreamn  of
samyukta Maharashira. The Fourth Fin-
ance Minister was asked by PL Jawaharial
Nehru to quit because there was somne
hanky-panky over a couple of cintes of
rupees. This is not a couple of crorcs of
rupees, but 5,000 times, 10,000 :imecs as
much. I leave out what the general public
has lost on account of the stock market
crash,

If you want to save the parliamentary
system somebpdy has to be amswerable
for all this. I have heard two alternative
arguments on why such a thing candot be
allowed, the Finance Minister cannot Le
allowed to go. The number-one argument
is: how can we let a man of infegrity
go? T am astounded. T just look at the
faces sitting on the Treasury Benches.

SHRI S. 8. AHLUWALIA (BIHAR):
All smiling faces.

SHRT ASHOK MITRA : Dossg 1f meac
that the ruling party is so bereft of men
of intcgrity that it has to latch on to 2’
single individual ? Do you think that the
country of 800 million to 900 milliop
people, is bereft of men of infegrity ?
. ....(Intgrruptions) )

What is the second argument ? It is
that the cconomic reforms will receive
a major set-back. Why this  arzument
cheers me up is, lovely, if the dzpartuie
of an individual means the collspss  of
the economic reforms, nothing like
because...... (Interruptions)

Kindly pive me a couple of iinules,
Sir. This is democracy. 1 will listen  to

[RAJYA SABHA}

you, You kindly listen to me. a

i
I say that these economic reforms are

a bit like an emperor without clothes.;
Now we have had two-and-a-half yearsi
of economic teforms, but the  capital |

formation in beth the public sector and |
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the private secior has gone dewn, down
and down. The capital formatioz is
down. You have cut the Plan. The im-
dustrial growth was npegstive in 1952~
93. This vear it is hovering, hobbling
around one or two per cent. You dom’t
have fo take my testimony. You have to
talk to industrialists and know what they
think the prospects are before them.

The Finance Minister keeps on harp-
ing about the high rate of growth achiev-
ed in agriculture. Maybe he has = speciad
line of communication with God Almighty.
He says, Sir, “I have initiated the eco-
nomic reforms. Thereforz, you must give
us good rains” And the Almighty gives
good rains as a comsquence of which
there is a boost in agriculture and there
is a certain amount of increase in pitional
income.

SHRI SATYA PRAKASH MALVIVA
(Uttar Pradesh) : Do you believe in God?

SHRI ASHOK MITRA : 1 do 1ot have
to believe. I say the Finance Minister
does. ‘

Now, about the foreign investments
coming. 1 put a question in this House
to the Finance Minister. Forget about
approvals. What has been the actuallin-
flow of dirgct forcign investments since
June 1991 ? He docs mot amswer B
directly. He says, “From 1991 till now—
does not say since Jume 1981t is 74'6
million dollars.” Now, what does it
come io anmually ? It comes roughly 10
around $225 to §250 million as against
the eatlier claim of $5 to $7 billion =n-
nually. Is it worth it ?

Somebody mentioned about exports. He
sald our exports are showing up. Exports
did not show up last year. This year they
are showing a mild boost. But we have
fevalued our curremcy (o the extert of
15 per cent over the last iwo-and -z-half
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years, from Rs. 17 to 2 dJoilar, we
brought it down to Rs, 31 1o a dollar—by
85 per cent. Against that, what have we |
gained m oflr exports? Let us not go by’
slogans Let us see what are the con-
crete achievements. 1t has been very
little. They always say, may be the multi-
pationals will come and we will be rid
of our problems. You sec these portfolio
investmen; purchases that are poing og.
Again evéty four or five vears we have
the Reserve Bank ef India issuipg a very '
detailed report about the operation of
foreign-basedl companies on the Indian
shores. You can take each of the five
year or 20-year pertod since 19553.
the entire streich the total outflow  of
foreign exchange on account of these mulli-
national corporations through royalty pay-
menty, through “dividend payments and
through purchase of raw materials from
our country has &xceeded the  carmings
from exports that have become possible
through thiem. What does jt m#an ? It
means that as Jong as these multinational |
corporations are allowed to proliferate, !
our foreign exchange position will
improve. %t will decline further, if we:
have toproceed omthe experience. which |
the history of their performance in  the
country indicates. Thercfore, let uy forget;

have

not :

about it. If we add all that has happenea, .
1o our foreign exchange balances, which
was $2 billion, it is now $9 billion. We |
are saying tie game think. We have added
to the total eXterfal debi over the past
two-and-a-half vears by §7 billion. We:
are irretriewbly i a debt trap sitwation. |
Our tetal cxternal debt is approaching
$100 billima and there is simply mo way !
through which we can gel out if  the:
- present polities are pursued. So. T will |
fot shed ome tear if ms a consequence of
somebody™s departure you feel so morally .
dejected th#t you think that the entire’
cconomic pelicies that you are pursuing
will come to wsught, That would be the.
deli\'erance Yor the nation.

mE DEPUTY CHAIRMAN -
Mitra, }\thmk you will have to.

2126 RSS/94—28.
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SHRI ASHCK MITRA
ancther twe minutes 7

: Cmn [ take

THE DEPUTY CHAIRMAN : Ye.

SHR1 ASHHOK MITRA : The nltimate

- issue is not economics; the ultitmte fssue

is movrality.

Ars you prepared to return to  the
model of morality which will make us
command the respect of the world? If we
differ on that issue, then, we have nothing
10 say {0 one another,

But finally T would have someéthing 1o
to the Finence Minister, who is a
old friend of mine, with whom T
have a very affectionate relationship pass-
ing over nearly the last 3-1j2 decades. He

Sy
very

. has a reputation to protect and his Te-

pulation is not involved with his just being
in the Government. He has an indepeodent
of his own. He has a stature of
his own. All T want to say is he has to
allow himself to be judged by the posterity.

It wus all right for omce when he was

the Secretary-Geperal of Southvﬁmh;

Commission and signed a report which

+ castipated the International Monetary Fund

for its devious ways. Within fwo years
he has forced the country to subm't to
these devious means. Posterity might for-
get that. But for the second time. a per-
son who claims that he has resigned and
is later found to be sticking to his office
llike o leech may have to answer a lot
more to the posterity. This is my appeal
and reminder to my friend, thé Finance
Minister. Thank you, Madam.

THE DEPUTY CHAIRMAN : Mr.
vishvjit P. Sipgh, we have 15 minules
to go for lanch.

SHRI VISHVIIT P. SINGH (Masha-
rashtra) : 1 would be prateful if we nave
a little late lunch hour #nd yée -itow
me to finish my speech. .. (Interruptions).
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THE DEPUTY CHAIRMAN
not asked everybody else to pgive  their
opinion. I am asking thc Member  who
is poing to speak. Mr. Singh, how much
time would you take ?

SHRI VISHVIIT P. SINGH : Madam,
I will take half-an-hour.

THE DEPUTY CHAIRMAN: Would
you like to speak now or after lunch
hour ? ...(Interruptions).. It is entirely

up to the Member.

SHRI VISHVJIT P. SINGH :
speak after lanch hour.

THE DEPUTY CHAIRMAN: Okay.

Then we adjourn the House for lunch |

for one hour. The next speaker, at that
time, would be Mr. Vishvjit P, Singh.

The House then adjourned for

lunch at eighteen minutss past |

one of the clock,

THE. HOUSE REASSEMBLED AFTER ! .

LUNCH AT TWENTY MINUTES PAST
TW0 OF THE CLOCK. THE
CHAIRMAN  (SHRIMATI
SWARAI) IN THE CHAIR.

THE VICE-CHAIRMAN
SUSHMA SWARAJ)
Singh.

(SHRTMATI
: Shri Vishvijit

: ITgWIETE 9,
el T 9

=Y wew NEIN HINEATY
fAam & 2% ¥ ¥T wwm
A

The item which is listed today in the
names of Dr. Ashok Mitra and olhers is
short Duration Discussion. It is allowed
under Rule 167. Madam, T would like (o
quote Rule 178. Kindly go through
Rule 178 under the heading “Short Dura-
tion Discussion"—

“There shall be no formal  motion
before the Council ncr veting. The
member who has given notice may make
a short stalement and the Minister shall

reply shortly.”

(RAJYA SABHA)

: T have!

I will®

VICE- |
SUSHMA
J

P

Discussion i

Dr. Ashok Mira has given notice. He
| has made a statement. 1t is mentioned in
I'fhe rnle : “Apd rhe Muinister shall reply
i shurtly.” So, my suhmission is, before
i Mr. Vishvjit P. Singh s allowed o make
{his points, you kindly direct the Minister

, tn give his reply shortly and  therehy
I'tollow the proceduce.
SRENTSAE (WA gEAI FARTN) - HTAAT

TE T TR Y T w owmh sy

“Any member whn has previnusly y
ntimated to fhe Chairman mav be per-
mitted to take part in the discussion.”

“ifan, w dr v T B OB qreR o
% 9w g A RN ST @ A ag
a foar gmr g

l
\
|

!
II The mo: iUl'l Vviu te maoved and the
JI.hnntm will reply, but if any Mcimber
|desires (o speak Lhen he will be permitted
i lo speak.

| BT R 7 5 o wdr W Peemue ®
TEEYE U0 & IEE @@ e feard
L

=t wm Sem adllg: TF § 9z faan
?m%arkquwg% e
'fﬂ-‘ﬂ‘r ¥ Aifew foar & 999 oF Araw @@ T
[ 41 9q% a= fafteex #1 warg v arfe
AR 9y Wik ¥ Wg E oW

- SYEATEAS (Sl qeRT 'Ow) ;- wreE
W, mgr W Em femEm osw omm §
T AT A § W/ R 1 A ww
Haﬁwzumﬁwmm%ﬂrr
9§ wfam ¥ @ E 5 - wE md m

\'mzeui'mfavmn'{‘rg‘rm%lﬁ
7§ oA & fqun © TeqHttem

amﬁﬁlamqﬂqrgmaa—{
w‘rmwamiahaﬁﬁ%mm}
T g & A g E F oAl gy
%%gaﬂiaaﬁ ﬁﬁ?ﬁﬁfﬂ'@m
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ot omT T wen ;o gz ®hm A
N 7 § f5 Wi org@m ae § @=de
A

geawmeg (@AY gEwt wraw)
T oA 2 F oy ¥ mw ymw
AT arar & A1 I FATE ag G 9w
Fag Az el foarg #3597 | afe T
AT WA IR X & ATF MW AW
grEtfdr 3% god an fefaeer foard
T 1 g7 a7 AT €R gaw &1 § K
= & A A a@r RO A Ay s

= .
21

=t TEe A fag (FEre) @ Sveamers
ST, woEy g9 9w €faw wmgar § e
TR WEY T §EIT W A9 AT Wy @ A%
ox o ¥R wme T W g ¥ oA R
u?mawﬁa{fm’h&mwﬁﬂ
Figal ¢ % 99 a% Ff40 @€ @1 95 7
o a7 aF Ty S 9T 9=t g
=gy | T WAAT 4 R
TR AW GHRET S, TRIITET & AGL |0
2 AT qwar § geETe 1 wwr o Em Ag
21| 98 T T g ¥ qfg ST % Ay
g ¥ Toer g s ) A fao

o F WYY Far ¢ F wroe vF o wfaw

g A

SHRI V. NARAYANASAMY (Pondi- |
cherry) : Madam, I am on a point
order.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Ope minote. let
me dispose of that point of  order. .
(Unterruption) . .

SHRI V. NARAYANASAMY : In

relation to tha!, I want to speak. Madam, 3

Shri Shankar Dayal Singh has raised a

point that no Cabinet Minister is present... -

(Interruptions) - .

Madam, already there was a
given by the Deputy Chairman that it is
not required and it was also ruled by
Shri Shankar Dayal Singh when he  was

[29 DEC. 1993]

% 9g g&R |

of |

ruling .
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'lnr:su'dfng over thr  House. .. (Inferrup-
Vticns) .. No, no: hear me first. There was
ia rul ng given by the Chair that it is not
required that the Cabinei Minister should

Time and

be presenl. again the issue
lhqs been raised. I want the hon.  Vice-
’ [ Chairman.

‘5 TrAeNeTR (@Al gEar @) o W

4% # gau feedw w7 7 g A
anNy FF F I TE A
(ztmgmm) |

SHRI V. NARAYANASAMY : Madam,
I would like to raise this point  because
Dr. Shankar Dayal Singh  while sitting
‘n “he Chair ruled the same way as the
[‘Dcpury Chairman did. Now, he is rais-
ing this point as a Member. That 1s what
[ want to say.

JIANTETR (AT JEAT EXTA) - TTAA-

arqr &, ww #ET
st W% T TR A owwfo oo #
fF & a9 ®faw F7 ama A wT QT OF
ft AT AT S AMAT AW "Rl
T3 ofr T wE g AW W § A
¥ sy g oW A S ogieTr § ot Sea
¥ wE oT ) EW AR AT g A W
| wEy B E owaoar 7 afgfe dEe
¥ IATCA A7 ¥@T T A0 gg WEIRAT
T o ¥ fr w1 FhE w1 owdv
g @FE H AR A% g0 7 A e
W g A0 wmfR ¥ oww AT
T A wER Wowr T E 1 3R

|

|
|
1
!
[

(TH AW !,rﬁ']’i"\':ﬁ’ﬁ TAF gET WA

| wqeArms  (stedt geweraA) A
- owmfq wFT zeT frg o A off =
 EE W AR A94R8 Tgd A 95 W
g1 9w ammaandar o 1 wd B fEdt
M7 qv A Wl e fgg A A I
gamfa & A9 2 99 T@ B W owe
Ffaee w1 WA wafeww A& A A
w2t @ ol ¥, wd Wty A1 oaw A
B afer gT famm AT ST AHAT wAT
AT &, wx Bim fr mEmTT AT fif
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FEoBE wW.OE @ A ¥ e
Fooyew @il B oarl owrfey e
W FE AL AR zEw fAg oE
a1 53w wiAr,  qEda w0 FSt ¥ oF2
T W AT TS WAL SyArE A A
W ¥ War 2, T Aew § gufeqs @ 4%
% | gufwa frar a® 7 by o7 =ggem
¥ oUW AT €@ A AT |

1 wa faqataw . ogwg, 15 oF g
21 gz wlwfs oA = 5, a3 e

e 7

IYAATERS: (HraA) quAr ERe) o g7 {7
TR o1, w7 owaf Ad &
o g g AT A WE B e |

SHRI JAGESH DESAl (Maharushira) :
Madam, Mr. Malaviva raised a point ,
and you have said that (he mover  will
move and the Members  will take part
and at the end the Minister will  reply. |

Digcussign. 440

: advice, But I think it is mest impertant
for us to understand : What were  the
i terms of reference of the JPC T What did
the JPC do ? To what cxtent has it ful-
fillcd (hose (erms of reference 7 Any dis-
cussion on the JPC, which does mot en-
J compasg thesg points, I am afraid, will
“ be falling in its very primary purpose.
‘T would first take you io the terms of
-reference which I am quoting frcm  the
moiion for appointmert of z Joint Com-
' mittee as adopted. by the Rajya Sabha on
i the 7th of August, 15992 :

“(1) To go inte the irregularities and
fraudulent mauvipulations in all its  as-
pecis—I would like you 1o kindly mark
these words—and ramifications in trans-
actions relating to securities, shares,
bonds und other financial  instruments

, and the role of the banks, stock  ex-
. changes, finuncial institutions and pub-
lic sector undertakings. in tramsactions
relating (hercto, which. have or may
come- to light.”

This is a very importan! discussion.  On -

earlier occasions, during Short Duyation -
Discussion, mapy .a time Ministers inter- |

vened.

SIS (s g eawe ) 3 5
T owwy ¥ oot aXh ) oo ow foea
LRI Gk s 10 T (O E Gl AN A R
§ FFr TowgT Ar geT AE L &g W
HAT T SrA O OTOAES AT SIS A
¥ w951 wats @) AR FE werEma
A L FE wmfw A I owed HOmT
q{ g g W oyE & o faeeia
Ty fag  o# w7 O E

7]
«

a st frmer. & W & 41 RwEn

gedida. faz. o, @3 o oW 2T

& #L |

SHRI VISHVIIT P. SINGH : Madem '

(2) “to fix responsibilitics of the per-
. sons, inslitutions or authorities i res-
| pect of such transactions:

£3) in the above context, (o identify
the misuse, if any, of and the failures|
! inadequacies in control mechanism and
the supervisory mechanism;

(4) to make recomrmendattons for

safeguards and improvements jn  the

| eystem for elimination of sugh failurcs
. and occurrences in future;

(3) to make appropriate recommenda-
lions regarding policies and regulationy
to be followed in futurs made in the.
© motion adopted by the Lok Sabha on
' ths 6th August, 1992 and communica‘ed
to this House on the 6th- Aupust, 1592

Vice-Chairman, I think the first  thing @ 2rd resolves that this House do j.oin in
which needs To be done is that the Report | the said Commiltes and do sppoint 10

of the JPC 10 be put into perspective. We j

Mambers, .”

had a lpng sermon frem the hon. Ashok !

Mitra, who. spokg before me. who was :

This was, the gamut of the inquiry.

proselytizing. He was giving all kinds pf 'Madam, thg various  pieces of a jigsaw
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puzzle have been made olear in the Re-
rorl. Each and  every  piege has been
identified. This identification was available
{from the Janakiraman Commitiee Report.
This identificaiion was available from the
reports of other internal inguiries of the
Reseive Bank of Inda. This identification
was available from the inguiries conduc:-
ed by the CBI, in cases, which had been
registered before the existence of the
JPC. These pieces of a jigsaw puzzle were
available from Lhe inguirics of the Depart-
ment of Revenue Intclligence, Directorate
of Enforcement and from other Govern-
ment agencies. The JPC has done a com-
mendable job in putting all these piec:
of the jigsaw puzzle together in this Re
porl. They have put
gether in the Repuri which they gathered
from various places. The JPC has identi-
fied banks as the source

authorifies.

I would like tn qunte para 415. Tt

iays

“A hroad analysis of the information

obtained by the Committee from  va-

[29 DEC. 19931

of funding.
Whether the funds came from the PSUs, '
or from some other sources, it does not .
matter. Banks were the final disbursing

bi 44;
‘has givep thres different figures. It quotes: :
‘the Janakiraman Commitee, the CBI and
"the office of the Custodian. It has given
three  different figures, i.e., Rs. 4024

_crores, Rs. $383.31 crores and Rs. 3610.60
crores.

Then ihe Report says, “The Comimiitee
are of ilie opinion that it is difficult
estimare the huge sums of money...” 1
ccan understand (hat it was beyond  the
limit of the Committee because the Com-
‘mittee was for a very short period. But
even Lhen they could have attempted it,
Tt rthey did not do that.

lo

“rorg 7 osays”

all the pieces to-

“The Committee did not independen’ly
attempt this exercisc as three separate
specialisis bodies had already attempt-
ed il. The Commitlee are of the view
thal it is the duty of the Minisry of
Eiran~= 19 undertake this responsibility

instituling a separate com-
miitee tor the purpose, or through the
same Commitlee. .”

Il then deals with various areas from

where ihe money came.

rions sources reveals that apart from a -

direct flow of funds to the stock marksat
through sanclion of  authorised|unau-
thorised credic facilities to some brokers
by some banks by way of overdraft and
discounting of bills covering  shares,
debentures, there had been fraudulent
manipulations of the ‘Investment Port-
folio’ in some banks (including  their
subsidiary financial companies) to divert
the funds to certain brokers to  fuel
the unprecedented rise in shate prices.”

Su, banks have been clearly identified
as the final somce of funds. It does not
matter whether ‘hey came from.  invest-
ments or from advances. It is a different
mater. Unfortuna'ely, the Committee has
not guantified the extent of the scam.

Then Para S savs, “On the question vi
exposure there ave varving figures..”, It

Iy denls with the non-banking financial
.companies and mentions guite catezori-
‘cally that there was no contro] and il gives
- specific instances of how once these non-
banking financial companies were set up
! the Chairmens’ of the banks the banks
; management themselves did not think it
;ﬁt to actually control the day-to-day func-
‘tioning ar even the averall supervision of
| these mon-banking financial companies, 1t
_savs this in pam 15, 16 and even in
i No, 30 where it talks about mutual funds.
| [t them goes on to talk about Porifolio
,‘Munagcmem Scheme. It once agamn talks
. about banks. In recommendation No. 55,
it says. “The Commitiee regret to  mnole
"the seripus weaknesses in the internal con-
“rol wvstems of the banks especially on the

and inves‘ment side. Not ' only
~as a lack of effective control sys-

[QYSHEN

| tems, there was also laxity in enforcing
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stric'lly even the existing inadequate  sys- ;thercfore, recommend fhat such a  feam
tems.” It accepted that whalever systems ' be consiituted under the overall coordi-
were there, even those were not properly.}na ing responsibility of the Ministry  of
adequa‘ely implemented. It talks of nudithi;izince and with due and proper repre-
and it makes it very clear that the sys-. sentation of such other agencies as it
tem of audit as it prevailed was not good : mey drem fit; the task of jdentifying the
enough. it menticus in  recommendation ; end-use of monies be entrus'ed to  this
No. 66, “The Committez are pained to|Commitice; it may be dirscied to Repoit
note that the statutory auditors, with r‘dre;wkhin six months of appointment  and
exception, feiled to repori the large scale!the Repart also be presented to Parlia-
jreegularities  continuing in the banks, | ment” The Clommittee has washed its
PSUs, companies etc, in the  securities ‘ haads off. It has not tried to fit the pieces
transactions, portfolio management | of the jig-saw puzzle together. Madam,
scheme, gross viclation of guidelinesicir- |on Zee Television, every weekened, there
culars etc.” Again it goes on fo talk about | ida programme, a news prtgramme called
the role of brokers in para 77. I am taking | Gliumta Ayna. 1 am sure you musl have
vou very quickly throagh this report be- | seen it Every time ihere is an advertise-
cause I do not wish to spend much time ., ment for Ghumig Ayna.

giving too many quotations. I am  just |

gquoling the relevant portion. In récom—(
mendation No. 77, para 12.53, the reports
says, “The close nexus  beiween certain
YS8Us, banks and brokers enabled them to
have unauthorised access to funds leading
to diversion of huge public funds from
the banking sector to the brokers to en-
able them to channelise these funds into
the stock market as also the call money
market.” Finally it speaks of the rale of
the PSUs in conclusion No. 112,  para
14.21. It says, “The Commitiee have
poted that the PSUs were the single largest (uu‘am)

source of surplus investible funds, around ( e
o FTAFAT e AT TILA) © FEAH
Rs. 36,000 crores between April, 1990 T (Rt ' )

: I B et B i Pt e LT LA
and December, 1992 only. In the invesl-; Z 74 TEd L AL waa i T A

ag a= ¥ i oawr gun fRT gw amad
Brod9 m oAk @ g B oAvwar
o daf m i fF emmr ST o £
FIOEAT | AT F st q@r fr ) aeeR
A FREr X A o A FfE o,
Fw ST @ 78 ff oE odr s
ar B w g & argmn on w3 Gl oud
@ g o @1 & FF g, #EAr 4
@ mar e | oadd ogar, wz A AR

.

ment of these funds guidelines and ins-
tructions were l"Cl.lﬁl'lEly flouted and no SHRI VISHVIIT P. SINGH : He wanls
nortms were observed” Unfortunately, in|me to swilch aver to English.

spite of all this jig-saw piece available to
them, in spite of having identified the
source of these funds, what did the JPC!, .cam is. The identification of the scam
fail to do ? Firstly, it failed to identify o pasically, the fact is, it is a fight bel-
the end-use. I would like to guote from ! ween the bear and the bull. The bulls are
recommendafion  No. 264, para 1837 | 1 ee interesied parties who wish to play

where the report says, “The tracing  of |\ ipe stock market to keep on raising
end-use nomies to their final destination, | ;.. prices of the shares and get profits

particulatty when large sums are inval\reljzfrum the rising prices of the shares,
and when intricate mechanjsms have been . Actually, they buy shares at low prices
employed to cloak transactions, s the | ¢yr fgjuree transactions and when e
task of a team comprising specialists in ‘p,"i(:ﬁs 20 up, they gel a profit. The beass,
the field of accountancy, taxation andi‘m ‘he other hapd, make money ou of
criminal - investigation, The Commitrcc,iﬁ depressing stock market or they keep

Madam, let us undersiand as to what
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it at (he presenl level in the face of a.would have laken place. That is the basic
bull’s onslaught. And bears go in for i\puin[. I expected that the Joint  Patlia-
future transactions at lower prices in the 1‘manl'ary Commitiee would have tried to
eapectation that the share prices will fall 1idt:rnify the first major transacticn. .,
lew and that they can make a profi. by | (Interruptions) Madam, 1, finally, seek
buying shares a! that price. If the stock | your proiection.

market, instead of rising high, had pium-z

meted, that itself would have ‘been ) a‘,{ ST (m NI m): ;@'
scam. The scam was from both the sides. |

o L qfE s 1 W G T2 |
Il was both the bulls and the bears which | i * W e ad | awo|

were fotive throughout the scam..(Infer- | gppy VISHVIIT P. SINGH : 1 ex-
rupiions) :pected that the Jcint Parliamentary Com-
_ . miitee, probing inlo the securities scam,

EfHR]'ADlNESHBHAI TRIVEPI (Cu ® 'would have idem’ified the first major
rif) : The mvestors are donkeying bc%ﬂiilcgal transaction when the shares or
ween the ball and the bear. j'stm:ks were put forward as collateral m
{ @ duplicate manner, The same shares were

SHURL VISHVIT P. SINGH : Thw ‘”*kdm:d to two different banks or to two
I‘dlfferent institutions. As regards the ficst
‘Df ihase transacions, there is no rtecord.

1 expected that the Joint Parliamentary
THE VICE-CHAIRMAN (SHRIMATI !
L C itt 1 f first
SUSHMA SWARAJ) : You please con- ommittee would inform us of the [firs

’ Y di r ‘maipr fransaclion where there were  no
tipue. ou are no: supposed fo react o | stocks available but on a forged docu-
his comment.

.ment the money was taken with the con-
_inivance of the bank officials.

i

the ossessment of the hon. Member.
have nuihing to say.

SHRI G. G. SWELL .(Meghalaya)
But he is being disturbed.
ut fie s bring distuthe There is no such revelation. 1 expecied
THE VICE.CHAIRMAN (SHRIMATI _that the JII‘;C 1;;robmtgh mi;u trhe securifies
SUSHMA SWARAJ) : You don't distusb scam woll tc' IUS e fs transaclion
him. ~where na securities were given and moncy
iwas handed over purely by a word Irom
) ) [ the mouth. There is no such indication in
SHRI G. G.  SWELL : I am a very klhe JPC report. 1 expected that at least
on & sample basis they would have chosen
. ,J 6 iransaciions and gone right to the
SHRI MENTAY PADMANABHAM : end-uac and  traced them (hrough (he
ile is such a solid man and nobody can ' banks. Through this laborious process it
disturb  him. ils not so difficult to do, to finally get
‘ ‘at the end use of those monies, whal
SHRI VISHVIIT P. SINGH : Madam.  happened to; those monies, and who the
half the stock-brokers who were invalved | | persons responsible were. The JPC prob-
in these transactions were the balls and |ing the securities scam has not done it.
the other half were the bears. Even if one‘l

¢f them suvcceeds, a scam will take place.; Tt has made recommendations. It has
In this particular case

, bulls  succeeded ' made recommendations, Madam. I expest-
and the scam took place. That is the miin ' ed the recommendations to be of 4 far-
point. So, to merely say that we should : reaching nature. The report itself spcaks
have got excited when the stock markeliof the systemic failures. In spite ol that,
rose is not correct. In the face of a bull’s | there are a few recommendations  which
ensluaght, if the stack market had re-  deal with Systems. Recommendation No.
mained at the same level, thep the scam |\ 10 deals with BRs, No. 11 with SGLs,

good lis(ener. Iam of not disturbing him.
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No. 30 with mutual funds, No. 34 with)
portfolio management schemes, Noa.
with general controls within the banksy, |
No, 56 with  creating a comprehensive |
document of the Reserve Bank of India |
guidelines, No. 57 with creating a Com-‘i
mittee to follow up the vigilance repcris |
of the banks, No. 61 with audit repurts,l
No. 71 with Central Audit Authority, No. |
890 with amendmenis to the Companies |
Act, with creating a machinery to protect !
the in‘erests of the jmvestor and No, 202 |
with creating a Board of Financial Super- |
vision under the RBIL :
|

These, Madam, are the sum fotal Gfi
the major systemic recernmendations. All
the other  recommendatiops deal with .
taking suringent action, following up the
cases already regis'ered, efc. Those are the
kind of recommendations. I expected far :
more from the JPC. The terms of refer- .
cnce of the JPC were far wider. Un-
fortunately, the Committee has not mzde
any such recommendations.

The Commitiee was to fitx the responsi-
bility on individuals and insfitutions. 1t |
has fixed the responsibility. It has fix=d |
the responsibility, Madam. It has fixed the
responsibility on the Ministry of Fanmance.
It has fixed the responsibility on the
Finance Ministry. T would like to guote
from the report :

“16.16 ..The Cowmittee are imclined
to conclude hai despite the MoF heing |
aware of what was happening in  the |
stock market did not address themselves |
seriousiy fo check the unhezlthy 1rend';

believing this phenomenon to be a'
beneficial consequence of their pul?cy.l
Even after holding the market heha-%

1
!
[

viour as unreasomable, the McF  did
not act decisively.

[RAJYA SABHA]
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1 would like ro «guote also recommenda-

55 J tion 240 -

“240  16.62..The FM has raised a
point fo which the Committee feel they
should react. In his written submission,
the hon. Minister bas stared

‘As regards the functions of the FM,
he oversees the work of the Ministry
and provides overall policy guidance
to the officials. Revenue and Expendiiure
are the  direct respomsibility of the
Finance Minisiry. As such, FM has
more direct responsibility in these areas.
He is ‘also responsible for broad policy
decisions affecting the financial system
where the Finance Ministry is involved.
However, FM cannot be held respon-
sible for administrative failures ar
management deficiencies in the case nf
individuval banks and other
institutions.”

financia

Then the Committee went on to say ;

"The Committee feel that such a
distinelion cannot be sustained by (he
constitutional jurisprudence under which
the parliamentary sysfem wotks.”
They want to  castigate the Finance
In recommendation No. 242,

“242 16.64....The Finance Minisier
in reply to the general discussion on the

Budget 199192 ocn 6  August, 1991
stated inter alia

‘Our sirategy has  been  two-told.
Firsi tn release  the entreprenenvial

spirit and animal energy of our business-
men, industrialists and entrepremeurs tr
create wealth...."

Tt said first this much and then it

16.61 (b) Moreaver far the MoF to;stopped quoting the Finance Minister. In
have denlt in terms of relative uncon-| the same recommendatipn, they said

cern with excessive speculation on seck
~market s not zppreciated by the Com-
mittec.”

*The Commiteg note that while the
predatery imstimet inhereat im a syitcm



449  Shor: Duration

of free enterprise doey release the en-
treprencurial spirit and animal energy, -
which if properly directed can do
lot of good to the ecomomy. But to:
make the process of liberalisation 2
success, it is pecessary to have strategic
checks and effective implemeniation of
regulations. While the mood of  the
Government {o upbeal on liberalisatioun, !
their orientation towprds strict enfoice- !
ment has yet to manifest itself.  De-
regulatipn without effective checks and !
balances would in the view of lhe’
Committee be an unmitigated disaster.”

il

In fact, the YPC goes further and talksi}
actually about the Ministry of Finance |
and says : ’

“The Ministry of Finance failed to—
(a) anticipale the problem,

(b) to respond to it purposefully when ;
it first surfaced,

(c) to manage adequately thcrc*ftcr
the consequences of it, 1
i

(d) to apply the needed correcfives :
with despatch, and :

(e) to punish the guilty in time and °
resolately.”

I would, first of all, refer to the actual
statement of the Finace Minister bccause
" it was quoted out of context and only
the first part was guoled. The Finance
Minister, while replying to the General |

Budget debate on the 6th of AngUSl.l
1991, said : ;
“Our strategy has been Lwo-fold:

first, to release the entrepreneurial spirit |
and animal energy of our businessmen, '
industrialists and entrepreneurs lo create
wealth, and, sccond, to protect the weak |
and poor from exploitation and lo cn- |
sure that they are provided the basic|
necds and opportunities for development.” |

|
How easy it is lo take a statement out of .

context and make it appear as some'hmg,
2126 RSS/94—129.

125 DEC, 1993]

- Committee and which, unfortunately,
- not reflected in the
| Iitlee.
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which it is not ! Now, I would like 10
'quote from the evidence of Shri K. P.
Geethakrishnan, the then Finance Sec-
retary, which was tendered before the
is
Report of the Com-

1 am quoting from page 4 of his evi-
‘dence given om 13-1-1993 tp the JPC.

e has said:

“In addition to eforis at improving
the functioniog of stock exchanges by
SEBI, the Ministry was also concerned
abom Yne meed 1o avoid amy undoe
gverheating of the capital markets. Ac-
cordingly, the Finance Minister instructed
(Governor, RBI to ensure that there is
po increase in the oulstanding level of
credit to individuals against shares|de-
bentures so that such credit is not used
to finance speculative boom in shares.
It is pertinent that following the credil
policy announcement, the share markets
remained relatively steady in the last
quarter of 1990-91."

“While the position of the stock mar-
kets was mot a cause for alarm by the
end of December, share prices con-
tinued torise in January, 1992 and this
began o cause concern. Chairman,
SEBI wrote to the Ministry on 31st
Janvary suggesting that officers of the
Finance Ministry may be sent to inspect
the Bombay Stock Exchange. By then,
however, the SEBI Ordinance hzd been
promulgated making SEBI a statutory
body, and with effect from 21-2-1992,
relevant powers under the Securities
Contracts (Regulation) Act, 1956 had
been transferred to SEBI In view of the
transfer of statutory powers, and the
special role of SEBI as the regulatory
agency, the Ministry on 4th March, 1992
requesied Chairman, SEBI that SEBI
should take necessary action. It is im-
portant to note that at this stage although
there was concern about the behaviour of
share prices, there was no specific indi-
cation from anvy source of the nature
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of the speculative pressure in the
.market, or the source of funds whmh
may be fu=llmg speculation.”

) ,Agn'in, on page 7, he has said :

“The sharp upsurge in sharc prices
tedlly begdn in the last week of Febru-
ary and confinued through March. The
Finance: Ministey again  discussed this
problem with Governor RBI and repea-

ted his instructions that a careful watch

should be maintained to check factors
that may be distorting the markets.
‘Margins on credit against shares wer¢
further tightened in March 1992.”

“On 10th March, 15392, Governor,
RBI met with ‘he Chairman of Financial
institutions and the Chairman, SB], to
discuss the boom in share prices ard
action which could be taken by the
Financial institutions to cool the market.
As a consequence of this meeting, the
State Bank of India reported the exis-
tence of an account of Shed Harshad
‘Mehta with a large volume of (rans-
actions. The Governor, RBI, informed
the Finance Minister that this account
had surfaced and a watch was bemg
kr.pt"

And, in fact, Mr. Jagesh Desai, intervencd
v .and said that this happened in April,
.and not in March because he has quoted
a wrong date.

Agpain, I refer fo page 9 :

‘“In April, 1992, certain investizations
initiated by the Reserve Bank of India
inrelation to securiti€s  transaclions of
State Bank of India yielded the first in-
formation ' about the lack of reconcilia-
tion- in the SBI's securities transactions.”

And, lastly, I refer to page 14:

“Recognising the deficiencies in the
banking system, the Government in 1991
appointed a high level Committee on the
financial 'system—the ‘Narasimham ‘Com-

- mittee—which was asked to look into

[RAJYA SABHA]
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the functioning of the financial system
. Apd make recommendations for change.
The Finance Ministry was especially
. concerned with the dangers of bank
" frauds and, in October, 1991, a Com-
mittee on Bank Frauds was appointed
to go into the issue of how best to
insulate the system from frauds.”

This is the evidence of Finance & Revenue
Secyetary, Mr. Geelhakrishnan which does
vot find any reflection in the JPC  Report
which is why I have insisted that I must
read it -out.

SHRI DINESHBHAI TRIVEDI :
Madam, may .1 have your permission for
one minute on this point ?

SHRI VISHVIIT P. SINGH : No, 1
am not yielding.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Heis not yielding.

SHR]I VISHVIIT P. SINGH : Yau
speak  after I finish. ‘

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ: You have to com-
clude within four minutes.

SHRI VISHVIIT P. SINGH
Madam. 1 am afraid....

No,

THE VIQE-CHAIRMAN (SHRIMATI
SUSHMA SWARAY) :'Wﬁy ‘no’ 7 You
cannot say 'no’. S e

SHRI VISHVIIT P. SINGH Madam
I crave your indulgemce. -~ = - ¢

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAI) : First you listen
me. S C ’
SHRI VISHVIIT P.-SINGH : I am the

first speaker from this side. ‘The other side
has taken an inordinately long time.

THE VICE-CHAIRMAN. '(SHRIMATI
SUSHMA SWARAIJ) : You first listen to
me, Three hours and thirty-twe ‘minutes

‘have been allotted to the Congress Party.
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""SHRI VISHVIIT P. SINGH " Today 7

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAY) : Ip all Naturally,
You. cannoi take more than 30 minutes.

SHRI S. JAIPAL REDDY
Pradesh) : Madam, he has been specially

permitled to spezk for his reading out the
Report.

SHRI M. A, BABY (Kerala) : Madam.
is there any relation between the size of
the Member and the time allotted ?

THE VICE-CHAIRMAN (SHRIMAT!
SUSHMA SWARALI) : Not at all, If this

concession is given, then I will be the
loser,

SHRI VISHVIT P. SINGH : If you
allow these jnterruptions, Madam, I am
afraid more time will be taken.

Madam, I am not going to quote from
the evidence of Dr. Manmohan Singh.
But I want to place on record that it was'
Dr. Manmohan Singh who, immediately
upon taking over the office, sct up the
Narasimham Committee. It was Dr.
Manmohan Singh who, set up the Ghosh
Committee on Bank Frauds. It was Dr.
Manmohan Singh who asked for various
other corrective measures to be taken. It
was the Finance Ministry itself which dis-
covercd the fraud. It was the Finance
Ministry itself which discovered the scam.
It was the Reserve Bank of India, under
instructions from the Finance Ministry,
which put forth the gunidelines.

SHRI ASHOK MITRA It is the
Narasimham Committee which is respon-
sible for the scam.

SHRI VISHVIIT P. SINGH :
you, Comrade.

Thank

SHRI JAGESH DESAI : Not correct.

THE VICE-CHAIRMAN (SHRIMATT
SUSHMA SWARAIJ) : No imer. uptions,
please.

[29D EC. 1593

(Andhra t
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| SHRI VISHVIIT P. SINGH : It was
. under the instructions of the Finance
i Minisiry that the Reserve Bank of India
| issued its guidelines dated 26th July, 1991,
{ which are contained in the Second Volume
o1 the Report. Yet, Madam, what does the
1PC Report say about Lhe responsibility of
ihe' Finance Ministry 7 I can do no better
han toquite from Democritus. He lived
n 40¢ BC. And he said, “In truth we
‘now mothing, for truth lies in the depih.”
And, unfortupately, we have to go to the
depth. So, it is only through the depth
.hat we come to know the truth, Madam,
e Committee has left out the role of Prof.
Dandavale. Prof. Dandavate got rid of
Mr, Pherwani when he was the head of
.he UTI. But he did not record any note.
He did not place on record why he was
removing him. He did not sack him. He
just removed him: And as a result of that,
‘he JPC was for many days concerhed
with this. They even took the evidence of
Prof. Dandavate, Prof. Dandavate admit-
ted, yes, 'he had dlscovered certain irregu-
larities in the functioning of Mr. Pherwani
and hdd removed him. I am again not
going to quote from the evidence of Prof.
Dandavate right here. Madam, he was then
re-employed because (here was mnothing
against his name in spite of Prof
Dandavate having removed him. He is the
one who took over the NHB—National
Housing Bank—and it is from there that
most of the money came for the scam.
He was put there becaunse, the main reason
for his re-employment was, there was no
black mark against him even though he
was found puilty by Prof. Dandavate.
But Prof. Dandavate had not recorded it.

You are talking of constructive respon-
sibility. I am reminded of the P.A.C. Re-
pott on Excise Refund which clearly cas»
tigated Prof. Dandavaie. It was discus3ed in
this House. It clearly castigated Prof.
Dandavate. 1would like to quols two parts
of it. This is from page 57 of the 22nd
Report of the Public Accounts Committec
of the Ninth Lok Sabha : “The -plea
| taken by the Ministry of Finance as well as
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the then Minisler of Finance, Prof. THE VICE-CHAIRMAN (SHRIMATI
Dandavate that before the disputed cir- [SUSHMA SWARAJ) : Let him finish.

cular dated 21-3-90 was issued, the Minis-
try of Finance had consulted the available
legal opinion as well as the Ministry of
Law, is incorrect and contrary to the
records.” Once again, Madam, I would
quole from page 71. ‘The hen Minister
of Finance, Prof. Dandavate failed to
take prompt action in the matter despite Lhe
same having been brought to his wuolice
on 30-11-1989." Then para 3 says : "When
the then Minister of Finance made an in-
tervention in the Lok Sabha on 4-3-1990
and when he made a statement in the
Rajya Sabha on 7-9-1990, he did not
study the files personally or acguaint him-
gelf with the notings recorded by the
officers or verify the facts given to him.
He allowed himself to be entirely guided
by the officers. There are several errors
and mis-statements in his intervention in
the Lok Sabha on 4-9-1990 and in the
statement in Rajya Sabha on 7-9-1950°.
And in spite of this, did Prof, Dandavale
uiter even a word about this Report ?
Not a thing ! Today that same Prof.
Dandavate is going to the press. Today
some comrades and colleagues of the same
Prof. Dandavate are sitting here and are
also poing to the press and talking about

what 'we should do.
‘Last - point, Madam, Mr. George
Fernandes. .... . .

SHRI S. JAIPAL REDDY : Madam, . ..

SHRI VISHVIIT P. SINGH : No, I am
not yiclding.

-
s

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : He is not yielding.
Please sit down. Let him finish.

SHRI MENTAY PADMANABHAM :
One point, Madam,

SHRI VISHVIIT P. SINGH : No.

SHRI MENTAY PADMANABHAM
The hon. Member can very well quote
Mr. George Fernandes because he happens
to be a member of the Commiitee. But. ...

i

t)

SHRI MENTAY PADMANABHAM :
I am on a point of order. And the point
of order is that the hon. Member should
not have mentioned the name of Prof.
Dandavate who is not a Member of this
House. He can mecntion the name of Mr.
George Fermandes because he happens to
be a member of this Committee.

SHRI S. JAIPAL REDDY : I am on
a point of order.

SHRI VISHVIIT P. SINGH : I am not
yielding.

THE VICE-CHAIRMAN (SHRIMATI

SUSHMA SWARAIJ) : Let me hear him.
He is on a point of order. I will dispose of
his point of order. Let me hear him,

SHRI S. JAIPAL REDDY : If he re-
fers lo the evidence before the JPC, 1
have no objection. But he referred to the
Public Accounts Committee whose Report
has no bearing whalsoever on the scam.
Therefore, I think that reference to the
PAC Report........

THE VICE-CHATRMAN (SHRIMATI
SUSHMA SWARAJ) : But he is not pro-
hibited from referring to what Commil-
tee’s Report. This may have a bearing or
may not.

SHRI S. JAIPAL REDDY : But nol
with reference to the PAC Report.

THE VICE-CHATRMAN (SHRIMATI
SUSHMA SWARAY) : A report which has
been discussed in this House on an earlier
occasion can be referred to and he is

* | within his rights to quote that Report.

SHRI VISHVIIT P. SINGH : As I
said, there are different kinds of Iruths.
‘Another kind of truth is when you sup-
press something. It has been said by Dr.
Ashok Mitra that this Report 15 the. n:sult

of give and take.
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Someboedy has to be Lhe sacrificial goat.

In this ‘give-und-take process’ what hap-

pened ? The casualty was truth. Paragraph
14,307. The Committec has vassed s!ric-
tures in regard to the inveslment of
ILRF.C. funds. It talks about the direct
investments in foreign banks. But Madam,
the story does not start there. The storv
starts in paragraph 14.304 where the
Committee talks about the Corporation
placing so many crores of rupees in short-
lerm investments in foreign banks for pe-
riods ranging frem four days. . from
3-11-89. Who was the Railway Ministsr
on 3-4-89 7 On 3-4-89. it was Mr. George
Fornandes.

SHRI S JAIPAL REDDY : Mr. George |

Fernandes ?

SHRI VISHVIIT P. SINGH Yes.
Therefore, just to protect Mr. George
Femmandes, in this process of give-and-

take, in this process of compromise, as the !

bhon. Chairman. . ..

SHRI S. JAIPAL REDDY : Madam,
on 3-4-89, Mr. George Fernandes was not
the Railway Minister. How is he referring
to it ? ’

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAI) Mr.  Vishvjit
Singh, you are guoling something wrong,
according to Mr. Jaipal Reddy. According
to him, it is mot correct.

SHRI S. JAIPAL REDDY : Madam, 1
appreciate Mr. Vishvjit Singh’s obscssion.
but let him not be wrong on facts.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) Mr. Vishvjit
Singh, accordinz to Mr. Jaipal Reddy, you
are quoling something wrong;
not correct on facts.

you are

SHRI VISHVIIT P. SINGH : 3-11-85.
1 am sorry. 1 got it right. Then I got it
wrong. Now, T pot it right agan.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Please trv to con-
clude; .
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| SHRI VISHVJIT P. SINGH : 1 am
. concluding, Madam, as the Chairman of
fhe J.P.C. has said, this report bears the
scars of compremise. In this compromise,
in this give-and-take, the only casualty is
truth itself. T would quote from the
Kcran. Surah II says : Do not veil the
trath with falsehood. Do mnot conceal the
truth knowingly’.

t 1 would like to know from he hon.
{ Membe-, the elder and better, Dr. Ashok
| Mitra. He was talking about signals, 1
i would like to know from him as to from
“wore this signal came to  conceal this

EEI oecticular fact. Madam  the various notes

i which have been appended

. SHRI SATYA PRAKASH MALAVIYA :
; Madam, Mr. Vishwanath Pratap Singh
became Prime Minister on 2nd Decem-
ber, 1989; not on 3rd November, 1989.

SHR] VISHVIIT P. SINGH : I am not
!yiclding.

i

SHRI MENTAY PADMANABHAM
He is guo'ing everything wrong.

SHRI SATYA PRAKASH MALAVIYA :
Also, Mr, George Fernandes was not lhe
Railway Minister at that time,

SHRI S. JAIPAL REDDY : 1 would
again correct him. He said first ‘April’ and’
then said ‘November’. Even in November,
M:. George Fernandes was not the Rail-
wiy Minister.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Mr. Vishvjit Singh,
you please correct your faci.

SHRI S. JAIPAL. REDDY : Madam,
please see that he is exercised of the ghost.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ) : Mr. Sinzh, please
correct your fact. (Interruprions) You
please correct your date nnd your fact.

SHRI VISHVIIT P. SINGH :
Now. are you saying that as

Olay.
Railway
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Mipipter, he did not sliow investments in
foreign banks ?

SHRI SATYA PRAKASH MALAVIYA :
That is a different point. What I am poin-
ting out is that on 3-4-89, Mr. Madhavrao
Scindia was the Railway Minister.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ ) :Ihave asked him
to correct the date as well as the fact.

SHRI VISHVIIT P. SINGH : Madam,
I would be failing in my duty if I do not
deal with the supplemental notes that have
been appended by varijous Members,

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ) : Are you going to
conclude or not, Mr. Singh ?

SHRI VISHWVIIT P.SINGH : I
about to finish.

am

SHRI GHUFRAN AZAM (Madhya
Pradesh) : He can take my time, Madam.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : Your name is not
there.

SHRI VISHVIIT P. SINGH : In regard
to these no‘es, I would like to know from
these Members. Are these notes dissenting
notes . or supplemental notes 7 What are
they ? What kind of fish or fowl are
they 7 I am not able to figure out. Kindly
enlighten me on this. Thank you.

. AW wARET S (9T geW)
JUTETT WEIEAT, & WOET Igd mrwTd
g TMw qF T Tga wgEQw faem
o wuA A e 3w ¥ g @Ag
fomr ) wEtemr, & A% wEH T SAMEE wife-
¥y FHEr A1 WA AWR T T E,
Rl Agd geMR A O AmE W OE
ff @1 ©F @@ wEm femoee
R T T @ AEEy Al whed
frdy Tee & S i Qdt e g E
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boS ¥, W A AT HpTe WO S
(=matT)

E

]
g
il

st et qr.&, St 6 feaee wogE
(a7
SHRI GURUDAS DAS GUPTA (West

Bengal) : No enthusiastic applause 7..
(Interruptions).

eI AT wAREY wreit : Fer o Afsq
W, T N AT G FOPH AT W
G W E 9 gEm IL W Y, an

e # R s wog el i
T TSI & I 95T, f9Ere
arTsi ¥ FaRg ¥ R IERR @R T
Tt gz sarse ol W3
gar &7 - wF 7w fFET )l gwd AT @
gorwy GikdsAd  WegW RO W T o§A-
gem ThATw # W@ g §§ W v
e A7 when #1 " qifegrRE @ Eyer
T FAT

AN, @ W 4w IR ¢, W
1992 ¥ o grc® & &t df, 4. sdagwy,
WRE ¥ THAaT A A ATET ¥ §WIES
F arz, feak B OF AT AEEd
WA BT CATORT R WO 3T 6, T @R
# oF g R oA srgE aRunRd
Ty H e ¥ AR 9N SR
W T Fg A, Jan A H Y TEHI AED
E__. ;

| “While this- aspect isbeing [ully at-

tended to, I feel that there is need for a
i éi:fnprehensivc enquiry through the ins-
trument of Parliament which not only
fully establishes parliamentary supre-
macy but also provides an cffective
safegnard to protect the couniry’s in-
terest.”

ootz S ORAAET, W WA G
WAk ;oo AR T e
Al A #1 sew @ W wEQ

W WE g WA gl 9 Ty dudm
| @ & F Fae g R Q@ W@
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Faoefs o, fSewr gdgR AT, 99AT

TEd LA TR 2 | T W W T TB

ad g7 gEdr ff FEw a2 o few ®
T % fgg W ST QF  gA§ENG WhHa<d
TR A 7N 39w ¥ aege Fur
W G BOR 3§ SR F AT, SR I
HRTT TG W T FAA T4 S
YERAZT =4 FeT ¢ B ogme w1 Al
#RT %1 @ANW T WO 33 OF FAEL I
TR

# qwger g f& a9y @@ avgw Afe-
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W, @ @xa & fafww S
TR AT gu §—%ed % HAE I A '
W, wer & e o)X G @, e #
Aiamar o @, AfFF qeE) &7 W@ w74
zafqu & dur 3maa § fr a9 ww aad
weagd @ v dw A Afewar & fag i
F wry aifeqi &7 dfwar F fao, 3w oA
T &7 Afawar & foro g9 yiggsd ©
TgH wafrer ¥, aga i @ R
TN oafmiasr N w @ F A @
TiEET & qE TG F | THA SAGAAT
F A T oAE R 3@ @l E AR
FT x99 T7 wiatwea gETE I F o1 wHeEan
iff 7R 1 e & @w % A
Ty o1 o IE @ A feelw
FIFY HIFTC FC &7 T a1 uF fEdia
foax o & &gy 9y ¥ 05 dfgefom &t

| qfeE ke 6T g ow faar @

foge aix ® =g ™ & frud o wawm
¥ 18 el &F 7€ g1 | O F fogta s

DT W oww W §oafx demw WA

Ry O F B Ol awTe w e
g &, fFy v A wiaferar @ 8

L dt A IRy w9 awar § awwan

f3 9 €@ grom ¥ fasre & oafew
fr ag 2w #1 afwr & fav, gag 1 afer o

F fae, vz B 37 ¥ oy, U FARE
gat ¥ AT oF o wmawEs EreiE
WeFET 1A F @ Al 3 A
9% FEAE §W W agT 1 g A
WG geEd FT AN g I agd
g 13T ¥ ¥ gt fafaw a@di, AgrAT g,
EGIET. WA, FAR, IR, 1% I,
fawR, e atEdr, fieegan 3
fom 4fF awal 1 e 7, G A
W, TR ¥ w9 § fee @, @ dfE
A I AT W NGF G F T qH
Wi ¢ AR & qumar § fF aR v R @Ay
aifge |

f 39 mA § g7 erm faorn @ w
¥ @ TAT TAM FA @A SqIECA
Tgs oY ¥ qX. % 97 SERN AW Wi
I ¥ wTNd  §Rd H qiemmE §
i FOY gU F an § IE § e

“The ultimate responzibility for every-
thing that happens in this country is
certainly  the responsibility of the
Governmen! of India. We do not wish to
shitk that responsibility. It is true that
we cannot contral the elements and we
cannot control many other things, but
it is the Governments responsibility.
We Hully accept that the responsibility
for anything

that happens on the
Tailways is more particularly (he res-
ponsibility of the Railway Mimsiry

though that responsibili‘y, as all others,
Is shiared jointly with the other members
of the Government of India.”
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g R % W4q wm#a“rﬁrsm—gzi
fagifafaiady & at & F5q=r 21 wgmm
FE F e F oA A o e
wgT SEET AT A & e ReqEr IwAr
g 18 Fiz T | g

“Normglly I would have hesitated a |
great deal in accepting that resignation,
partly because first I felt that what had }
happened was an error of judgement,
however serigus. Nevertheless, it was an
error.  Sccondly, because Government |
had profited a great deal by his ability |
and by his hard work in the very respon-
sible office he held. Thirdly, that in
this very session there arc certain im—{
portant measures which he was going to !
pilot. Nevertheless, in spite of all these\{

|

|
|
|

considerations, it seemed to me that the
very first consideration that 1 should |
have, and that I was sure this House
would like me to have, was that if i
any kind of a mistake or error of this
kind was committed, we should accept |
the consequences of that error and |
try to remedy that in the way we had |
tried to do so. We in this House, and
even more 50, the Government, live and
ought fo live in the full blaze of publi-
city. There should be mothing hidden.

completely  published, open to public
questioning and open lo public condem-
nation. No democratic system can func-
tion otherwise satisfactorily., Therefore,
when anything occurs that is open to
public criticism of this kind, we must
frankly face the issue and not try to)
slur over it or gloss over, as my learned ;
‘friend on the other side was doing.” !

Jongeron %

Y. 2. mqﬁnﬁﬁ?mﬂ-m%iﬁﬂj
¥ S qaEE™ W o9 § wﬁ‘
mE O OEC

TN gl VT = e e

I
“The Minister must shoulder the res- |

ponsibility for any decision or action of '
his departmental officials.” l
zafar sz 3@ g@d § W A l

kil

m‘ H
1z a% fem @ & Pl & % fren-

[RAJYA SABHA)

Otherwise these, our activilies, must be \
l
i
|
f

Discussion 464

Y A3l el IFF Adw@d & W€ W

A ¥ fag, frer wfafegar F fag ata

AT § qZ W & FH Al @Areg 9
F WA WA AET AT | AT e
At Ft ot T g€ 3§ v T
T SV ¥ FEN G § 9Aa @ FHF
W %A T FEAHL I W FJAT IR )
I IR AT AE@ & oq@ FAC
affge | sge  Feiffafes & fm &
AFT & A1 9 IR Z9T T0EaT
grarat # a7 g} i dwite J AT
fUe 31TT ¥W gAT | Tg IT g wgeaqw
¥ aR wme WFE SowElma  fEa
F1 Sl Frag W feww WMET A OF
T AR F ) 4T AT FW@ ge
T Fg a1 G gaEr wawwar  go sl
F fau 2, fodw qua ¥ Fw ) w9l

| R gE A 99w w1 SR uF -

T wTH F fag 34, fh e ¥ fag ¥
Aoy WA dE W oF@@r SAR mAv HT
AT 3T 97 | @ e fr g S
1 Ty fer i eR ag A T &
fow ® ¥ fow 9@l S ot 9w I A
39 I & AEl AT T FEE g q T5h
fear T

Tt @ A F IWS SAEl gE 99 |
gt I g@e WidaT T A1 gEee
¥ feit onw fafwer ¥ =@ fakw
= & I # faar &) R Hedw aAm
¥ fod-adt g1 9%l ¥ T AT
T JAE A O M & 1 ST W F
R §, fri ek gToEl & ogr ¥
W oE¥e W oW wm gy W W@ ¥
qiqaiie Tv IRRGT W gW@E  HYOEA
T -

“Occasionally, however, something
may go wrong or the Minister may be
badly served. If a mistake is made in
a Governmeni Department, the Minister
is responsible even if he knew nothing
about it until, for example, a lefter of
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complaint is received from an M.P. or

there is criticistn in the press or a ques-
tion is put down for answer in the

[29 DEC.

House. Even if he has no real personal

responsibi[it}' whatever, the Minister 1

responsible.”

7 33y w9 fRfres gz s 3
f& & e w1 1 o 0 fofer S
7T TET AT ﬁ%hﬁra AY 9% STRMETET
¥ oY wrmE W @ AT w59

qa“r%qgiﬁgrw%ﬁnﬁnrzwA

Tt e g G & Y on ;| oweRd
EAIC Ww‘t_arwwﬂar;
7z ga79  gawtEed ¥ fod fagm
ST A AT AIAT F A IR
Sefes B9 w1, Tiaamzd T
T qay Ae! AEEUW (GFA L

wg K & §WY ITE FRA w9 A9H

Azt = faaem ¥9 foE ¥ oo o
frar a7 §, wewfent & @< ¥ 777 v 2
¥ g8 /Y wgew  fafredr ¥ o4y ¥
A1 gy faet agd g W @ oA
T ougwy mAr fawr oafer fEw o @

S GRS THAT AET LW 1614
9 210 2w W, 23, 1992 ¥ FT

s fafaweT 7 o TEw ¥ 9efEes
1 93F &7 oF 39F 97 § T 27 -

“However, it is sad that the spurt in .
share prices or (he abnormal behavicur

of the stock “‘market “had not been dis-
cussed degpite the fact lhat he’
stated to be greatly concerned about
the rising share prices and had remar-
ed alert to the behaviour of lhe stock
market fiom even as early as Sepfem-
ber, 1991.”

§ W aow ARa g R o9E e
wrC AiFE #1440 gerg A1 mwd oA
Hrq'ﬂfa?smwra'—' AT, 1992 H
2300, zswa’l‘(mﬁﬁﬁﬂnsuu

& T AR A N gER usuz‘rw 1

229009 BTG 4467  TIER A
TAW ¥ AW =T FeT §T YA I3
2126 RSS/94—30,

“:Lb]‘
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TE AT LTE MR MTHT W S ATEy agd
#97] F1 AAgar § @R wEwre gaAr 8
g At gF 417 & fafag 4ar) I R
fad ®dr ot 477 & # d0 16.15 #T
AEeE T 9T T O

30Add, 1992 F1 IFM  AF TWT H T
2

“Bul that does nol mean that I’
should lose my sleep simply because
«tock markel gdes up one day and falls
next day.”

wfa 1 frogeft § -

“Similarly. the Commirtee would like
1o observe that it is good 1o have a
Finance Mmister  who does not lose
his sleep easily, but one would wish
that when such cataclysmic chauges take
place all around, some alarm wouwld
ring (o disturb his slumber”

gﬁmflqnw‘gf?:im CURcUl
qf:rzrrqr amlrﬁ r {5 mat ariFe § o
qgmg}ﬁ%,ﬂ'fﬁ fao W&t a3
fr a8 1% melr d2 gTw wT A A
FELT T T OUT I AR @ F A
fwr famF1 27 77 T Awd AR @31 W
#3 % TR & 39% ox 09T AW A
T oEn F g fZATT WA £ g

I9 qA E W 9T 97 Yz 7 AW
SfEaT F TAY AWA W F ATAd ¥ ATed
aigg FT oA I

“If so much money had beem  put
through so recklessly because of  the
operation cf the bulls, because of the

speculalnrs and gamblers, it was for the
Vinance Minister sitting here to acrest
sad put an cnd to what was happen-
meg. In a particular ferum when I rais-
ed this, [ was told that the people had
so much money that the market will
not crash. Now. what kind of an  ap-
proach 1§ this ? Where does the money .
come from 7 It has come from this
kind of a source absolutely through a
fraud perpetrated by some people,
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-

qW ¥gE§ —

“if I had ever been the
Minister and if I had allowed this kind
of a situaftion to arise where genuine
and honest investors, the middle-class
people, the lower-middle-class people,
the salaried people, the employed
peaple were likely to be cheated, I am
afraid, I would not be simply sitting in
office.”

This - is lhe stalement which he
made. -

has

HITART A WA AN q9 9 A
______ (wmmar) T fed A afsT

fram ®a (st 0d 5 7. &)
drz g @ §. ...

COIETL

TEAue  (wEl gew ) ¥
Adycz qE1 FT @ £ T AT A w0
M (IR oA &fee FEOr

. AT ®wAET W § ogEmar §
g @ET S F AT W g § &
79 #R HEF A aggn 39 fagi a
qraT FHAG ) G TIAT FTOWTRE @reAT
Tt | At fiefead § = & 5 =g
TAY WatAH@l I 9 @d 3@ dAV
T g8 o, Faifwan fafaer Znfr ary
e, e fofeex T 9@ 9@ a1 99
fafqere |t a@ Smd .

UF MRS §T60 ;0¥ faiTee?

T, WA AR W oF e 8
TF g ™ (emaeea) ..

T @ AT R A W R oA oW
Z1Y qrF @rd 39«7 afgg FRwr o owe §
24 g atat gt w9 cfew Ao
g 3R A 9T A FA &S A §

sawT dfeq WA | afe dfer w0 A oEw |

@t SO T T AT §OATAIA AL
m%mﬁmﬂﬁ%,ﬁﬁﬁqﬁ
20 A w T a"{:nﬁq'(qgarh'r @

. |
Finanme '

|RATYA SABHA]
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[EEAGE RS 18F GEa i Rikcrs IR At
frdt @ femr §, TeE @n onT AnoE
s e @ faRia A Wit Ed F
T A g5 4@ w1 wqa7 @ig faar ¢ €Ay
TZd I EFG FIF F W 0T &t T
g5z A7 AL AT W ALY QO 7T
2| ATTY 3@ AT FT ¥ o o §
gt gv ffad | owR AW § @1 T &
417939, T @F T1+§ £rdr § o1 gal g%
difqd, T qifeee T @ 9w g
ffTF, T I .47 T, w1 T §Tor O
Afas g a1 I3y 23 O, AT eav
gy faqiaias & g, & iagodar
TR w1 wmEToTE fagin §, S mwe
FIMT | GedT a7 9% (&0 F7 AT § ) a8
HA-AAT 919 § | A8 9 9« 67 @ awal
& o T WO W g 9EA & qay el
o9 qIT qW 1 A ¥ OFC W E AR
W W WEET KT FAT A AL VK §, @R
M F AR 44T F oA A7 @ e Aw
o9 O F Ff@ T W g TR
g7 ¥ owm v o wnar g B s
W A AE-NEIET % AT 79X e §, WiT

- AN F IfE A% AT §, WO qw

o ST F1 3203 & o1 9v g7 7T

T eIIEF A4 | fewiafadear aw &
fafret faasr & am ¢ @1 a1, 99 222
wx fogwfed sef f@BEEr 3 &0
16.61, fo==®r g=W 92T 41, # 3990 91U

o

T | W E:

“For the MOF to have asseried that
the rising share prices in early 1992,
was ‘among other things, a conssquence
of the liberalisation policies was M-
placed.”

foeq welt ¥ 1@ #21 o1 {5 a7 & g9 @
oFeEw F I W W §, g gATd e
S, gErEor #7 Afg w1 aaform g
T ray ek ¥ ey & 99 210 W
2 IER FE T QG
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“While furnishing material on several *
quesiipns raised in Parliament, SFB{
had held a view that the rising share .
prices 1 ‘he share market had been
on account of the policy of liberalisu-
tion adopted by the Government.
replies given by the Finance Minister!
Minister of State of Finance in the Par-
liamen! also tend to sharc this percep- |
tion. I the Lok Sabha on 27th March. |
1992 in resvonse {o an unstarred gues- \
tion, the Minister of State for Finance !
stated : ‘the shares have shown a rising
tendency during the last one month due
to market factors including the reccni
liberalised policy.” Again, while addres-

sing lhe representatives of the Stiock
Exchange on 28-3-1992, the Finance
Minister had stated stock exchanges

have been growing at a rapid pace ever

since the Government assumed office

because of the policy announced by the

Government on trading, industry and
the capital market’. "

Therefors, what was happening in the
share market was the result of the Gov-
ernment’s policy.

THT gT sgdr g gama At
qfvorr TET o7 A ATRE ¥ WR IErAl
T ¥ | SAtEE mieAEd sAeEr #1 foOw
g Fe & fF TN ¥ W ¥ 3y e
HTHe F W=T JBTAT HAT § | YE@H ST &t |
at &7 faamr sme AT R I oow g
Tz g w1 Aifoar g 6 Afeat @,
IOF AATIT §B AE 4 | W W
F 9@, AT foR FT WR & AlEd |
(sa=m=)

Fifqri drostear S g & G

HreT AT W STEE (e g3 - l.
(zaxem) :
I
|

,JJ:ZL‘ Ola [ul.L:s lJY_,-a]-i-
! ij}; AJU',.J’)JI [
[

-T ] Translncraunn in Arabic Script.
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P Redidy,
The iuf he JPC of which you were a Memkter.
'Yet.

'SUSHMA SWARAJ)
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T, W AT WA AT QF oA
A & =y T wEAT § O (s@wam)

“HRI V. NARAYANASAMY : Mr,

ke is speaking against the findings
yDu wre appreciating him ?

;. A ARG AN AN 7w OE
I AT F a=Ed] F10 gEATIN § ) gAw
AT w oEas WIS oFwq g g )
(=rRE)

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA  SWARAJ) : Mr. Narayana-
sumy, why are you interrupting him agaic
and again ?.. (Interruptions) . .No interrup-

tions, please.

IV, AIR! AAGT WAy - TR FH T,
FAM TUT FT AT T AT 4 | T 28
faaray F1 sWeraT § faam v oA g
A RE gEE 4T AT (W9) F -5
9 WAl E.E. 7 s wilw e T
73 a7 ¥ E—

“30 T4, 1952 F GAE 9. 30 T
oY wATET fag ¥ 9 AU #AX § gAT
F7 42 991 {5 g7 gug A0 ¥ 77 e
= AT | IET At |fed @ e
g9 97 | 9% HAIEIC SO0 TAT F FICT
zﬂgm%mwmﬁﬁ%w@@
Z aFr’ (sew)

AT &, FAGEAT B oA K A @ E | AT

A FT BT A1 HIT T@EF FAC A

mﬂrwga‘r?rﬁ?maﬁffmtl

A7 @ 9 W AW § oweard W&

AR WA Fd 7 IR ®E TET 49W
aﬁﬁmmlvqwﬁ‘rﬁmﬂﬂm
%mm%dmﬂn) Tg A
g & ) (v

SHRI V. NARAYANASAMY : Madam,

(T #m on a point of order.

THE VICE-CHAIRMAN (SHRIMATI
: Dr. Joshi, e s
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raistug a poist of order. Let me heur |
whif his pcht of order is, J

qt AT MW (WFAR) AT
(e
oERlT (WAl qee ) o &

oF T AA G E | W 35T | W & =
¥ UF A5 WIET FT1 U9 327§ 3§, T8
LI G C R O

SHRI V. NARAYANASAMY : Madam,
it has been the convention of the House
that hon. Members need not quote from
the nmewspaper reports. . (Interruptions) .

STRAEIN (A GO /AR
¥ T T wE T arv'r:rﬂmmr
fd o w19 F7 5@ ¥

5
i

There is no point of order.
down.

Please siv

A =T ZF-Oq e o 8 oagi
ﬂzm%ﬁhwxr?ﬂ?ﬁﬂ?mr
g1 m 3T

A wwe wam fag: wEEm, fGw fE '
oS TE FE ﬂmrma gt Aray aﬂqzr
LEEIR %Eﬁwaw gy o & FreE ‘
ﬁmr an T a“afr ﬁ? § Ao g Wi

w

TURATEAN (WA HEEl eqUa) o AN
w®T TE L A ‘
SHRI V. NARAYANASAMY : Madam,

[RAJYA SABHA]

kindly hear me. How can you give your
ruling without hearing me complete]y ?

THE VICE-CHAIRMAN (SHRIMAT]
SUSHMA SWARAJ) 1 have already !
heard you; and T have disposed of your
point of order.

SHR]1 V. NARAYANASAMY : I have !
got 2 rlght to speak on a point of orde:. |

THE VICE-CHAIRMAN (SHRIMA lI
SUSHMA SWARAJ) : You have akeady
subrmtted on your pomt of order.
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SHRL V. NARAYANASAMY : 1
lust besan but not yet :ompln:led

had

THE VICE-CHAIRMAN
SUS\HMA SWARAI)
point nf order 7

(SHRIMATL
;. What is  vour

£ AW AN WA (7w w29
AEq, TOH AA A AHAEN @ far
ST | (3TTETA) | o

SHRI V. NARAYANASAMY : While
speaking, Dr. Joshi referred to a news
paper report abgut Shri Manmohan Singh
in this House. On an earlier case, rhere
was a ruling by the Deputy Chairman is
this House some three 'days back® thar
Mermnbers should not quote from the pews-
‘paper teports

THE VICE- CHAIRMAN
SUSHMA SWARAIJ) :
man nhever tuled like
tions) . - Mr.
ccvml_pl_qglvé;d’ A

(SHR'IMA [§)
The Dcpu[y Clair-

thal.. .(Unterruo-
Narayanasg;py, _,have yon

SHRI V. NARAYANASAMY : Kindly
listen fo me and then givVe your ruling on
my point of order. -

THE VICE- CHAIRMAN (SHRIMATI

| SYSHMA SWARA]) : Why dont yeu

conc ludc

SHRI V. NARAYANASAMY : There-
fore, I am menfjioning that the hon. Mem-

| ber should not be allDch To quote any-
"thing from the ncwspaper.

THE VICE- CHAIRMAN (SHRIMATI
SUSHMA SWARAIT) : Thé  Denutv
_Chairmnan never ruled llk= that. Tt has
. been a convention in this House 1that
| Members have been quu[mg from the
new,paper [eporis.

SHRI V. NARAYANASAMY : With-
out going through the :arller procccdm“s
klndly don’t say llkc thal
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THE VICE-CHATRMAN (SHRIMATT ,

SUSHMA SWARAJIY

Then, I am givine

raling from the Chair thal Members have |

been qguooting from the newspaper reperis;
and Dr. Joshi is wall within his righl 1n
quole from the newspaper reports.

T AT AR A § e AT 7
F w7 a1t @ ® fam
(soramrq)

HUA.R8 sremarbar : wgear
(MEBET) 72 wwaer 37 gy <@ E
{(sa5arm )

. ?“}Wﬁm'ﬁi?ﬁﬁrr
W E (4R} w1q 51 S A ¥ qeer
€ ) (mmaw) & aar AW § AR 3
TR F@E AT @ w g e
RLLUNRE R G I SR R R
AT 2 o ey - (wraam)

UL CE T TR e
a1 () P'r'smrm?&-'mirugmn

ar ) (Eﬂ!i-u
AT T IR A (marw) Eul
Td AW T B F (equgw)

AR {‘ﬂm‘rgmn LG
& oot & g oAy 2

Bk

UL B I T R e o

LU AR o e ¢ (marw)
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0 3o wgw =% = femr 3 5 TA I
T g0 T gwrT &, yETA Hal WY
LR LU AR E U e cU - SR i
qr-aT farg wlgei F1 @nnm 099
§1 35iqu 3| wimy @ FghT femtfafatad

EFr } O\ FRS X WA WE Fer £ 16, 63

I
!
é

|
1
|
i
!

}
|
|
|
1
!
i

§o_

“The principle of construclive minis-
terial responsibility is equally applicable
to other Departments and Minisiries
where acls of omission and commission
have taken place in the discharge of
function and duties at different levels.”

zafau WAl #1 o7 W1 UF WIEHT 0
FE T A T AL AT qo@E TwE
HFE w7 A o T ogm dWmofr
fongi &, femm a7 fodl @ 39 I
"l #aw af@ 1 G ¥ 74T sarf w
& qTE wMT A9 58§ o7 4. i fewdns
Ay WP & AT GIEC FE VN
= A fEn afa——

“While the mood of the Government
is up beat on liberalisation, their orienta-
tion lowards strict enforcement has yet
to manifest itself, Deregulation withour
effective checks and balances would -be
an unmitigated disaster.”

§ =g 14 41 A M S AT
qrEer § w0, WiF sy W ¥ oa§e ¥
T AR AT 3, TR WA FT FIEwr
Al TE AT IR WTENE FEN S
| faat A g AR T A T o ¥
A T 1992 § ag a9 # @, 9@
gy Fr qgA w1 ewa feqim oo fF o
FO qfq wEvEw @ S oA § ¢ 3

T

. TR AT A A fam W Foam 7

AR (RO qRET g - oqre
M g |
RO R T £ (R T 4 LK i S

T WA fafiex ¥ agf o8 o @ p

for administrative failures or mandgc-
ment deficiencies in the case of indi-
vid‘ual bapks and other financial imsti-
tutions.”

i
|
I

IR fea mamw ¥ glasfodl F ame

| g o d5 w0 faw dow @ g A

' o & =5 weow i 7 € UF
“The FM cannoi be held rcspunam]—\ - T S e R G 6

TAY AT 2, R 2 AT BT CHE ST
- fFTd A EFR vEEw A1 A A

| ool oy 20 307 § gemme = A0 1afe

F AR | A AT RIRRW 3 e, @
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fem & 3w F Sixwowsrg Ofy & FEd
WET A A AN FAA dFW ArE G
|/ g MM ) gdz JIAT AT 9ATEIT FOU |
afq & w1 5o qfy T few g9 g
AT 7 T § e, PRy T T gt w1
A9 FF fpam M, o T feE A
fear ot & 3w fawre WE OGS0 S
F12aT ¢ | Afe 2ag JEar F7 TATa wEAy
fafer & 5te 1 guT dgar @ Halelg
Iz T AT FY gAHTG IF T AOOFEA
FFEY § 9 TN Rl 2 | gNS A A
TR0 &, <=9 ¥ 34 & f5 93 o5 qwwa
T 1FF F FAAl aE Few ¢ oW
W & A7 Z9% KA A ATAA A 990 A
qFY A STeAr Y& FC SO\ Ag wr d
Afadga & Ted ¥ § 0 @ o@w @y
T 9T I S@ T wDAeA A 9o
arar a1 198 femmr o fm gwe miaE
qER Tgq o feqr & @1 @ § 1 d3A4 A7
q FIAT @ME1 Aq084T § I8 {FIT 9, 3
_Gr.®@7. F ofgdeT ¥ ovary fF T o@Erd
# Fgd gUE TEgal at 9% F wlewd ar fFEr
FAYLET K THY H7 §9% A fFAT a0, AFE
R FIT THHT NgWE §F At T dT A0
7T 479 T U $4F wa fgemn | g
Iw ¥ usAT 7 SR oW FHAT 9T A
T & I Mg T A I wiaEy MEEE
FTEN TR TR F@rT (g fn
EEH I i A G el
qQr T & SHH AT, T F AT gEwd
foa 5 9 a5 F @ F fFAr ar &
wIowr A A0 Fr AEm fr FE oA ¥
FAIargdm F 430 N9 37 T8
N g w999 7 FE oaw §F Td
FEATE F HGT @I 1 Al foArar @
8 97 Gl TR § oreEy SEIETe &
HTZAN § 9 6, 22 Ft A@I——AT FATEAT
F AT A 3|

““It is obvious that the management |
of CANFINA was well aware of the
affairs being conducted  irregularly. |
The company has pleaded justiﬁca-!
tion of its action and condomation of |

net having followed the PMS gaide-'

[RATYA SABHA]

| @9 T
| = fear s 29 &0 F sE% @ R
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lines—Portfolio Management  Scherne,
We would not have been able fo  do
either matket making of PSU bonds or
managed the PSU funds since these
ouidelines were geneially not followed
by other competitors mainly foreign
banks, who entered this arena in early
1991 as a result of Governments liberal-
ised policy and starled offering  high
yields.”

7 #57 o 7w A facg ool S & qmn
T fF TAWER 9 F e Taw SAEr T4l
¥ ogxin 99 A So) for 7 AR OF
oz € S damr o 87 Iwe gEr @
w1 @ =7 faey Worew # dga R ¥ g
FrEAg 3 T §, fed dF F aae
&t § ¥ | femmm #1 Shao B
framr & s 9feT fqam 2 9=y wroe
Zig PO Agt T 7 oo Ry eEy 3 o
YT TH FILA SUAT O, IRFT gF A oA
g 7 T @@ W FURmT g,
Y B GOHTR Y AFT TS | g A0
gifde gNT | oEfIgEr gm ooy A ar
o 7 ... (\mIEW) T T W §
¥ wtaal g 99 ag F, AR ST S
wE o ad § a7 @7 g ozaiwe &
arqy FgAT Atz 7 ommwy AfE W@
THITUZ FATAT AE | ATT B TF9 R
¥FT mU TE A.UE. AR FeE SF F
AT §, i T THEg 7 F1 AT Aol
#oAMA wgg TE¥ A "Il AT FAl
{war o1 7 o9 fiT o TEAEq FF | ;T
orE_ 0w .U%, F ATA4 g9 IR, ;T 30 T
7T sggedr &1 frdT T 3% )

You will open the womb of the eco-
nomy. You will allow the rape of  1hz
Indian economy by foreigners.

TE WITH AW A | TEfAC miAR W
] g foam Zafa way @ &w T
g &, I X qhg 4% of ‘I awEy
fadet 3% 37l ¥ Fg@ AW w2 T
§ 7 7€) ¥ qrag TEm: ‘
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Reserve Bank is turning a Nelson's eye | 917 vk wifiwm €% &, agi &3 ma%

to all that was happening in viblation of

regular guidelines. .
hiefaw 3 ofe 701 ¥ s ol

i% wiw @@ FC Fy A W fyaw § 7

fogd &% w1 3o Ras ¥ wrAw g @

g MfeRs ¥ ¥ @A a4 wel
Fr Fed & F1 adat a1 aga w=1 ¢ |

ford d% W 0 AW AE &1 AR IR

7 1w frod & o oww B oA
g R wrEmig fafer 3 Red 3w 5
WA F 7z FAnr {7 fET a7 F WAt
# A AT wa var g ! gafee
fma &% % av guadt § fag Iy |
TAtfadl £ o I3 2.0 T aRsfeamsi
T et ¥ F foo &9 e gmr 7
eigmte fafmeT ety wfreer A T
vl § 7 sum &&r A | sAW AAr 3R
frg fredce gt -0 (FuEdm)

SHRI
Madam,
correct. .. (Interruptions) . He
him on a number of occasions.

GURUDAS DAS GUPTA :
what Mr. Joshi is saying is
defended

(Interruptions)

DR. MURLI MANOHAR JOSHI : In
response to my  question, he has said.
“Foreign banks are efficient.”

s AT 77 7 & e wRA &% qeifuge
# Ok =i e a8 W T @ Wl a9
T ot & 7 w3 SR wr owgedArEH
1 & A . win A wimtEedr w5
R fo v smw i e
I AR ¥ T R AV w9 T o
w ¥ amy am B! Bfaa Aar S &
o q@R ¥ 77 gew Sm Fowe @
Gt fEa &F F2ar ¥ S/ AW AE o
qg 97 ¥ for & owia I safre-
g w¢ @ a7 geee A 9 gfmieamt
%1 g7 7 ¥ faq @ feor? o wRW
T 4% ¥ wredq wwen fFQ 7 oFAr ImH
o AR F 3w 0wl i @ T

H
I

i
}
|

| frr w33 dmi WM F FrA N W
| o= ool s @ &t Afww A F 7w
| IR ggl feorifs A 0v 9 et ?

L #T I[A FETy A7

WM W
AN A ¥ N Wy AR A
ot @ @am ¢ ReY 3F W oF wEd
reae g @ & S ol wogwen
g A1 7t fEww faeig ¥ e SowR
T o w1 & (fedeir A% vrowr R rew
TEREiFR R M Awag @
A T OSeEdH T | R drgmd W
FeAvd #T fEan) @ a7 %41 Rawad ¥ 7 AN

w197 9w # dW ¥, 0T 4w s
g o fweandy fregt & 7 fndAqd e
g oA Ay & W g ™ a3 &
S7o3g Am A W ome § faear s @
0 Ow T, 36 AT FOT FIAT 005,

q. % MW Ty g, 3 ogmm fAawd
& mE, aledl, §E 4R sq ¥ §.4 |

4.Qq.99 ¥ gizw Feefog gy ) 4 7

oW v F T g2 w@he g arfw

frtda w1 wtfrargsww &, mwdf AR
=l R Hedn ¥ Aww A sM T

qIP ST | WAE IRI KAty w9lRAd
5 giz 2941 § av 9@ qiF A1 3T F qAwRT
e & fF @ wwm Ggr € wife Swg aned
Rt T C T - O A A e Ol o

FNUEE FieE W 2 al tAEr Weed @
Br g ¥ sice fawAr waw ¥ fag, weEl ®
TN wAR F fFu owe # #fow

L AT U oA & S

sy ¥ [qu giam w7 w0 2 @1 ww
waeq ¥ W feqid #1 v 3 3 WU
qizg fro wdd, @it § fgard ¥ fag
TeoATe fat Jramr 13T AN @ o F F
2T gl Rl 0G| OF g7 QAT 4 H/E
T 5§ FA KA TTH ATHE €7 FOUR
T A BT ¥ 42T &9F E ww Ea7 §
wAwT A AR L AW oag 7w R &
W WK A4 W f§owmw 9w §3 w
T & ¥ e am @ E wem @
LA O a’ﬁw R Eo (ammm)
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orr &d1 ¥ O A3 3 9 © § 1 WT F
M v (ewER) s A @R F &R
fomr TR % tma & (SgEaT) HW AW
for o F7 AT, A6HW ¥ WA A IV
fror 3, TR . AOFEE wR T
(sageary) afsstdt Is1 @ d o vE WmEl
A A & 138 WAFT A .. (FATE0R)

SHRI '~ GURUDAS DAS GUPTA":
Please, Mt. Joshi. Whatever may be the
crime, .. (Interruptions). .

. TAT WART F@: 9g FAA HTAD
i #&id | AdEar, § IWA T T, T8
F47 1130, 6 299, § A FIT T
FIOSETAT AE 3 ORI AT 97 QO
¥ (mgmw) T ARA, A7 TN
fof, 39 &1 "t I F ARAU T
g (799

qIw, H w0 JEW g, TE I
(Eqa"rlﬁ)
IIAAEAA (AT AEr =US): uF

fomer ®%g, 9w i @ ez wFwE

T owe T fag: wdmm, § ow o3A
TN TRA § | 9g Afeww #E ¥ oA A
W WL 9L F et ¥ Ay I5-3eET ST,
gg WAL AG FT 1 =;AEm)

SHRI JAGESH DESAI : They are dis-
torting the facts. (Interruptions) ..

SHRI GURUDAS DAS
It is not distorted. What Mr. Joshi
saying 1s correct,
speech is correct.

Every word of his

I TH.QF. WA W, 97 T
gt 7 37 (RaE s S oSiw g 7 FwEr
TATHAAT FT @ E

IEAEES  (HFAT T W)
wrmen o s wdw S aw ahn)
o fafe w90 T gfaw o, |9

o faf wtw W wm iR g

{RAJYA SABHAJ'

N
3

l

|

l

GUPTA :

ie
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7. SE0 R weql F1 @ F @ @ €
A WET IEN BTE TAG T et A
et W9E gm AW AEATAE | AT A
g TR Y PG R o A oAt aw
T{H gQ THR WORFSE (wg gwy A A
W el §fF Ay AW OAE FET W
g% T F FE AT Q0 ¥ WE 8
*W I TE IFLREA BHER T W & Al
mT WA A ® ARG, dg 9w 99T
FAT A TEEE TARETE W FaE T
a1 FW FT 4FT E F9I0F T TH GG A
§ grluin O At wEw w@iar weA

1 gg.uR.  #EEmion 1 FIg,
farazt e /G @ wAN O

T

SHR1 GURUDAS DAS GUPTA : It -
is not true. Whatever he is saying is not
true. It is totally incerrect. His statement
is totally incorrect.

ITgETELT (AR W Eww) 0w
i

When he is saying it is correct, if other
arties feel that he is saying some = in-
correct fact, they can say what they want
when they speak. - (Interruptions). . .

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Two Members of

JPC are fighting. (Inferruptions) .
T, TS AAET W e, 414, 21

JramEE (WA gEm ERm) S
.o, oF fafe, a1 A% @ @ & oang
ferm wag s SN i oF gm, @
fafz @ Fofte F1 ammw @7

s AW WART TN 797 q1 A0

R

JeAvTEA (siwdt g o) oWl

- gk 38 fafae gu & mo fFmr 99 AR
A7 e fAfir e AW

(¥, At GAIET Wt c TAEE &
fafaz #1292 ) dew,

the
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“The Committee note that the P3Us
were the singlc largest source of wur-
plus investible funda around Ras. 36,000
crores between April, 1990 and Decem-
ber, 1992 only.”

T Ty F A 36 g FUT T A-
T g7 7 §, AMew ww AT W
L | E, um saEnr W e @ 3,
TR AT F fA e mRr oAl ST Q@
| T uiE ¥ 9w A wON SIREm
+ T @r Gwe%, KA giEm 51§
TAE o ®1 wfow W G £ |
(AquE) . . .

“In the invesiment of these funds,

guidelines and instructions were  rou-

Linefy flouled

FoFolile q aTEEE Tav few & Fr g
AQ o o @ieq & W 9 WEE P 9w
aﬁmlu'gr?ﬁﬁzzﬁm aal

Harks siphongd off the money of these
“3Us.

ANR AT FToATo [THES «1 R« AT
Gﬁmqﬁqzmzl’trwawﬁaﬁ
fr &) foggege F1 Fm an TAREC
F fau, 79 Rl & feg @ «1q @vw
BN S I SRR
gmavrmm*m‘r ¥ faar yEAwEe
¥ faq o 5 WY ¥ faU Gt w@ enw
ﬁmr%%ﬁﬁmmrquﬂﬂw
Wm@glaﬁ'ﬁwﬂﬁa’émr
§f'é1r T W &, aatmgqr TFT WL
@ § e ua G e W@ & Wi o
?Et%ﬁfsﬁaw%ﬂmﬂmﬁﬂm
Qélmwmmmﬁﬂﬁé‘u

ey Ll

mﬁvﬁéﬁﬁéw%ﬁtﬂwaﬂm

7 - TR s et T

2T 36 g T W SR T 4N
g |

’q'-T qﬂn‘?uﬂn H‘[’E%ﬁ\—ﬂ%:uw7
o WO WA Wil wmy e

o eRaits W g A T T
W o &) oW feE P @O R
2126 RSS/94—31.
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q T 1 o foifalfaf ® oy @ e
W ¥ ordt §, W T 4w R e g
fem, ¥o A agF, srar @aw W
SHRI GURUDAS DAS GUPTA : I

would like to know if he is responding
from the Government.

3 qumwem (shedt gewn ww)
Mo W, o9 w9 gArd #iRQ 1

£ w. 7 wige s e, g s

R R

“The facts stated in  the foregoing
paragraphs clearly bring out the irre-

pularities committed by ONGC in the
deployment of large surplus fupds™

Hw W F AIT e H owW & Wilaaw
F 3, W R W A
3 g Mg i R FX N &, w@w ¥
W fmar @ ¥, R agi” oA T
ey, gat at de ' @w e e
e ouAAoHe AT T W ¢ 7

“The facis stnted in the foregoing
paragraphs clearly bring out the irre-
gularities committed by ONGC in the
deplcyment of large surplus funds as
also the shortcomings in the system.
Evidently, in order to circomvent the
Governmen! restrictions in regard tn
the placernent of funds with  foreign
banks, ONGC has sought to make an
unsustainable distinction between ‘short
term inves‘ment’ and ‘short term de-
posit’. No one at the level of  senior
officials of the Ministry or in the (op
management of ONGC or in the legal
department of ONGC seems to hava
bothered to check whether or not such
action was compatible with the provi-
sions of the ONGC Act. Cupidity anp-
pears to have overcome all considera-
tions of propricty or legality.”

Whether it was cupidity or first  class
stupidity, the House has to decide. (In-
terruptions). Ours 13 the combinalion of

both.
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SHRI JAGESH DESAI : What ahoal
Railway Finance Corporaiions ?

DR. MURLI MANOHAR JOSHI : 1
am coming 'o that. Air India, Vayudoot,
KRIBHCO, IFFCO, OIDB, &all of them
have been imvolved in this activity, (In-
terruptions). Whosoever wes Lhe Minister,
you find ou'. (interrupiions). Mr.  Fer-
aandes was a Minister for four months.
If Mr. Fernandes was responsible, hang
him. I am not holding any brief for
him. If it is Mr. Fernandes, hang him.
It is Joshi, hang him, If it is you, please
get yourself hanged. That is what T would
I'ke to say. I am ready to be hanged. Are
you ? (Interruptions).

Now I come to other issues. Madzm, 1
would like tp draw your ditention to
Puia 19.43. )

g7 R g eewm fraw faw w2
foar ? mamw dar ok a4\ Gar @
fF T Fe TTuT, URQE FOF @9 ¥ R
fexr  gi a1 FE i ¢ o 95 qAr ad
XM | sEd qig s # wYm R iz
e | oae w8 Fow st gl 9X s
R Fgm fr qA fomn @ § A9
W X A, 6 96w A T TEA AEH
breat wat, g7 It 1 afefede e
1T,

gt

Withour any security, banks ufter banks,
financial companics after financial com-
panies have been liberally. donating funds
and allowing this money tp flow.  The

(GSAL is u public limited company with |

ita registered cffice at Hydemb.ld Shri
Krishna Mphan is the Managing Direclor
of this Company and - Shri Prabhakara
Rao is one of the Directors. Whao is Mr.
Prabhakara Rao ? He is the son of the.
hon. Prime Minister, -

T 3z D F08 v yEifae a fer wmr !
gEla ¥F @ W g ) Tawr ="
o o 1w 2T Y i @ sieg

(RATYA SABHA]
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#E St @ ¢ w3 W, ¥ OEW
w2y & fF az sowr amfema =redt @
T gt w1 € 7% war ¥ feay omm,
Fa%T Wf gWe g, WK wadz § 7w
¢ ¥ grmsw gur ¢ ag wrd @ g foer
T v 9T 7 mw W oad dan A g
¥ oy 4 ¥ ww g Wg W A s
dar | fray famr 7 Grea qar &1 fan ?
£o¥ i ¥ @ FLT ¢ FAEY A, AT F
¥ fr Tad) T qu A Zr s 9l |
72 Ty EEte e s § e S99

e &)

The Managing Director of the Company
staled before (he Committee that he had
taken this loan in his personal capacity.
What is this personal capacity 17

& w0 &t ifwEa, @1 FU€ FT AR W
#E st 0 (gA)LY R
3 gy g TE W @hw gt €

It was not found correct. The GSAL

| opened i‘s Righis Issue on 27th  March,

1992, This issuz was to close after 2

month.

U5 WM A% dg U T T & EAEd
?ﬁ?qﬁwwga%fw% F1
ﬁavrrw FAT AT

The response to the issue was nob en-
couraging and in the words of the wil-
ness :

“As a ma‘ter of abundant caution I
made this arrangement of Rs. 2 crores.”

m{zmmma-ﬁtmmu
AEo aﬁﬂliﬂfﬂ,miﬂﬂﬁmm
gt g, mgy W@ wAhEl e UE
@ oF Ear T a’mag‘rmﬁrZI
qm v & fF oW U T Adf AT,
warE| 7g 1 @ e g w1 af,
Mt WY UEE TE AW § AR T T E
7 @1 w, JuF fau gar w1 ow

owrde [ Fwt ¥ Fm dar ST
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ﬁﬁzm.?n‘lw@mﬁ’rﬁﬁf
7 Az W I=0

fraar athem ) et ww £ wrig o
A, @ T TR R

Tbe audit sub-committee, of the Board
of GSL which met on 12-3-93 at short
notice recorded as follows :
cluded that this transaction was purely
between Shri Krishnamohan and ABFSL
and neither Shri Prabhakar Rao nor GSL
has anything to do with the transaction
directly or indirectly.” The Commitiee,
af'er examining the evidence on record,
observed as follows : “The cheque re-
ceived from HBT was trcated as ‘sundry
suspense account’ in ABFSL.” It was not
given as loan. It wgs treated as ‘sundry
suspense account’. The original copies of
Ietters of Shri Krishnamohan dated 15th
and 17th of April, 1992 were not avail-
able with ABFSL. Copies of these letters
were subsequently  supplied 1o ABFSL
under authori'y by Shri Shashikant. Evi-
dence was caoked. Evidence was fabricat-
ed later on.

I T AT FX @ L ! I@ AW W T
% W azh, feoar @@W, fRAw 3w oS
WA ST FOAN, TER WHifrs SOAd,
TUFT AeAIAUETH AF, TAR! WE CR UG,
@, 39N g 7% 92 (9N frgame @

FE, WAE 7, PR TE W A
A3m 1 M W H“I%Eﬂmsﬁ'
o9 IgH wg ¥ W SR SPEE o,
MR A T E ? T ¥ W
A, urr I A %) ¥ YEE WEwr
FI, 79 ¥ Thwe 1 e wwErt
FL, A IF TRAZ F 1 qg @R g
HeeTare &1 A 2 ? gz v g ag &
Al wEar g 7

wgEan, &AM FEW

mﬂaﬁﬁﬁé’r\mﬁ@a‘r
T W0 T WE W
i g AW Sum

“It was con- |

[29 DEC. 1993
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2l ggH gag |
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v twarefifd ¥
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g | o Ilwr 1 REA W iwos
fRa Fim #F e X W § Y « g7 3
FLT FUUA FOAW A WA AA AT e
wEAg & 15 wg wgaw F saviz o
T o #t forE §OAR g oo
¥ FE meEETE ¢§ Im ¥ fAnoog
g fF iz iy F R ™o
frs IgaigERE ¥ s s T fon
s TR # 5@ @wwet A, TR dE
T, TF TR Y ST AR 3
TRY 1 Fofrodo @ W@ FoT AT
W TG A0 WU #i 4NTAT amEw

¥ oF T7 AR FT TT WO AqQ gACT
W\"?ﬁ‘(ﬁﬁ%ﬁ’ﬂﬂﬂﬁﬂ

i

T W ﬁq?%""é’ﬁ:ffg‘iﬂ‘fig
el & fomy RS, SEHFT GoF of
¥ gzm 1 wme zﬁﬁw FET TE

ok @ e 3 ws W amwaa
g TJfa ) = &iofiefe W frfredy
qF TR T OAEEE F1 OWR SWF WS
s ¢ F e N faEme s
g (AR ogHeqw qefaedl siEd
qﬁi,mﬁzr-%eﬁ%ﬂéﬁ@qq
9 115 90 FHE A ¥ W § Ak

TN AR WeqHoORe W 3:
Fomd frar s wfgn & % @R
T@ w0 ‘-'*-tﬁ' arfer st @l"ﬁ E‘m
AX L S di@Tast < B Wi XEET
smm-rha.ﬁrnliimgmﬁﬁﬁzﬁ
gaw feq w0 | gw g foE )
F AR T WEEd Tidm § FR a7 fERe
FIEY EARA1H

i&ﬂ
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¥ R 70 oSew 3w AR
N SR, @E aeew at
TG FE F o § | & §F ;E
st s BT 3 ose 20 96F
W N T8 A T Fo AFEROTR
W R F e o owmwr GEm
THEHT A W aRew fEw ¥ AR
feme fear e ar%qnmmm’ﬂ\m
FAR A W fEm R s WG
Feft e W @ & @ @

g @ 0T oF e ¥ oww fw

? SEE Foaw oF qod et wor
g W m AR ol Sew o
T oSm@ g | e F e at wa
@ F o opn &\ whe
ez 439 w0 G 3@ W A, 3@ W F
ThT il & e § Fmmr g S
L g At &t mmn, @ & ww s
T FT FT AT wasw ¥ o dar w0
AR 7 fEm ¥ g ag aw oiew
IR SERTE ¥ W GO B 9w &
€ WA ¥ A 0w g A
"W F o§d W@ owwm oW A |
IHH A A IO ) 9F 93X w1 O
qgEam - fANT A FgFT wOdr TAEY )
T A WEN FERQ@E ¥ I W
WM W owdEr IF T @ WOE WO
ew o W wex o @ | gefag ¥
Fem WM fr eRRw fehgvw ¥ AR
i f fE B s o@fe o e @

W U g W WENTTR ARE

M 323 W a3 ¥ 9w g M@ §)
§ e & R § wTRIAE % AT
TR TCH T AGT AEge | R FY R
T F o A N T SEW O wRe
T ¥ ¥ mw T =R & owr S
aridq T8 491 1 w0 AT @1 avar § )
oF MW 9F 4 W 2324 TEZ SR
an # g fr ak oW e e
300 T & T T g€ I/ IO g
ﬁﬂr&ﬁ%lﬂ'{ﬁrﬁmﬁaw‘
¥ g oo v OF TR ¥ I AN wrEm
R o TfEg ? greedemmie ¥ K
e s 7 osgew & F et § g

{RATYA SABHA]
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WRAEE R, TR 3w ST e

AT | T ww Hfew A wiEw oW

WoN Sy ¥ A § T AW
Tiws ¥ a7 ) onEs 3 T | W
T I AR TR AT F oL ¥ OF aga
TOE ¥ qIedE F W 9G8R 6
¥ PREWS T fuaw @y Y |
Y o 7z miark @ oAw 7 AR, TR
AT |

400 P.M.

#EEr, fAaiwEsat & 2 gwA wul
wEeAE  WEmEr a1 frel W@ R
WMERAFT @B gEER
e Ofafomw gRfdRy w7 @ fred
AT @ F g AEeOHeTHe ¥ Il
e ¥ @ ¥ W e a9 g

E"q qr{::q‘q:»';q;a a’ ?IFEW % % %

fr w@t dwar O B oFm Fﬁﬁ‘ﬁ
¥ At ¥ oo Wl A 2, T e
7& ¥, T el WG & R sl g
AT AT AEA F oA A Ay AT E

frq § =7 wgw wgm, fRO¥ wa
wEm fF b gwre GEr W &
ol AR SAeE gaE F1 frafe
Fgw ¥ iR w fan, e w3 ¥
afem 1, &fcr gl W faegd R AR 7T
WU FT A4, SO §X @ W A
#rw e Ag &

SHRI MADAN BHATIA (Nominat-
ed) : Madam Vice-Chairman, I had ex-
pected from the hon. Member, who hap-
pens to be a very learmed  professor, w
have a better understanding of the con-
cept of ‘joint responsibility’. What I
have heard from the hon. Member is
nothing but a political harangue. Before
dealing with this definition of ‘joint res-
ponsibility’, 1 would. draw his attention
to what he carlier said in the cpurse of
his speech. He said, pointing to the hon.
Members on this.side, . that their party
has committed a breach of every fcrm.
After having received a terrible drnbbing
from the people of India in the last elec-
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tions for having
every political, every moral, every judi-
cial and every constitutional, norm

of norms by our political party. At the
they have received only drubb- |

moment,

[29 DEC. 1993)
committed a breach of |

, they
have the check (p talk about the breach !

Discussion 49

Having made this assertion, he has
' not substantiated as to what the act of
omissicn or commission on kis part is, on
. he basis of which he is required o resign
except by - giving . examples. and quoting
! Mr. Nehru with regard to- the resignation

ing. But it is only a matter of one y'edri of two pariicular Ministers. , (Interrup-
or so when their political party is going | tions).. I have not interruputiceyou. I am

to be ‘thrown into the political
{rom which they will
emerge.

never be able to

responsibls and that the Cabinet

resign on account of the findings of the
Committee,

cision is takén by the Cabinet or if anv
policy is formu!ated by the Chbine!, each
and every Member of the Cabinet is
bound by that decision’ and is bound by
that policy. Joint responsibility does not
mean that if any act of omission or com-
mission has taken place in the deparimant
of 2 particular Minister, the entire Cabi-
net has to so. Let him give a single exa-
mple from the ‘history of Parliamentary
democracy o any countiry whee a parti-
cular Minister had to resign on account
of any act of omission or commission oo
his part and then the whole Cabinet also
had to go along with him. The definition
on the basis of which he has subjected
the entire House to a political harangue
and bas sought the resignation of this
Government is nothing but a tofal, absurd,
perversity of the doctrine of joint respon-
sibility. . . . (Interruptions). .

SHRI SIKANDER BAKHT: This is a
@se involving half-a-dozen Ministers.

SHRI MADAN BHATIA : I this is
the definit’on of joint responsibility; it s
better Tor him to pack up his bags and
gp home. and not mislead the hon, Mem-
bers of this Honse and the people of this
conntry. Madam, I come to the guestion
of individual responsibility. He has said
that the ‘Finatice Minister, on the basis of

thls Report, is required to resizn on ac- |,

count of the dodrine of individual respon-
sibility.

dustbin

Madam, the learned professor
has said that the entire Cabinet is jointly |
shou]d I

What is joint responsibility ? |
Joint responsibili'y means that if any de- |

sorry I am not yizlding to you.

Roys LT
SHARMA
e has already
i resizned. We want to know whether his
| resignation js uccepted or not.

SHRI KRISHAN [LAL
{ (Himachal Pradesh) : . .H

.« (Interruptivrs) .

THE VICE-CHAIRMAN (SHRIMATI
i SUSHMA. SWARAJ) : Please restore
order in the House

SHRI MADAN BHATIA : Let us oe
very clear as tc what the n¢ividual res-
ponsibjlity is. which should eotail . his
resigaation. 1 make thig statement. If
here is amy criminal act commitled by
an official in his Department, the Minis-
ter is neither directly mor indirectly mor
constructively responsible for the criminal
act of commission on the part of a
particlar  official.  If this is the logic,
‘hen if an Income Tax Ofcial is found
guilty of corruption, then the Minister of
Finance must go. Is this the logic 7 1f
‘here is an official in any Ministry—take
for example, the Ministry of Railways—a
ticket collector, is caught while accepting
a bribe and he is sent to jain om account
of hisg -act of corruption,: then sheuld the
Miister of ‘Railways: resign 2..Is this - the
Togic: . {Interruptions).. . ¥.have not, infer-
rupted. Whether you. like it -or doplt like
it, whether you accept or dom't accepl my
argument, p]x.ase let me have my say.

THE VIC]: C’HA[RMAN (SHR]\JATI
SUSHMA: SWARAJ) : Please sit down
‘Don't mtermpt him.

Wk gy E

SH,RI N. E. BALARAM  (Kerala) :
Nobady will dislike enterfainment.
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THE VICE-CHAIRMAN (SHRIMATIL
SUSHMA SWARAJ) : You may like it
or may not like 1t but you have to alluw
him to speak

SHRI N. E. BALARAM :
nubody dislikes :nterlammenL

Madam,

(SHRIMATI
Mr. Bhatig, piease

THE VICE-CHAIRMAN
SUSHMA SWARAJ) :
continue.

SHRI MADAN BHATIA ; This report
gives us the definition of scam. At paee
263, it says :

. .Interruptions...

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAI) : Please don’t inter-
rupt. I have been saying again and again
not to interrupt

oM SE dMd flwg, T A
FRQ. ... (TAEA) S AE AGHD FEA
2, Y 99T 93 wign, S dme &

SHRI MADAN BHATIA :
263, it says:

At page

“The scam is basically a d-liberate
and crimina] misuse of public funds
through various types of securiiies
transactions with the aim of illegaily
siphoning of funds of banks and PSUs
to select - brokers . for speculative re-
turps......"”

Madam, I accept the definition of the
scam given by - the Commitice. It 18
a criminal "aét. How did the scam take
place in' this particular case ? The find-
ings are given at page 114 and 218 and
I would draw the attention of-the hon.
Members to this. Al page 218, il says:

...The Commities have sufficient
reason to believe that placement of PSU
funds became the smglc greut contri-
butor to the scam..

[RATYA SABHA])

! Mimister beceuse the whole thrust

| “'“In "a way, they

A7

Pigcassion

The first factor which this Commiltce
has pointed out and which has led to
this scam is the placement of the funds
of the public = seclor undertakings with

| the financial institutions. Then you hn:ld_

the Minister of Finance rcspousmle for
this placement. Were these public sector
undertakings under the  contro! of the
Ministry of Finance ? Was the Finance
Minister supervising - lhe  placernent of
all these funds of the  various public
sector undertakings and their Ministries
with vardous financial institutions ?

The emphatic answer is “No; he
not responsible.”

is

SHRI P. UPENDRA (Andhra Pradesh):
Others are responsible.

SHRI MADAN BHATIA :
the moment, dealing with the

I am, at

Finance
has
been on the Finance Minister. . (Interrup-
tions). Now. what is he second factor
which this Committee has given and which

=T | |led to this particular scam ? This is given

on page 233: It 15 said therein :

have been...”"—it
means the foreign banks—"the initia-
tors of the scam as well as the major
players.”

This scam was brought about cither by
the role played by the fore'gn banks or
by the placement of funds to the fn- of
Rs. 36,000 crores from April 1950 up
to December, 1992, with the varivas fin-
ancial imstitutions.  Whatever role was
played by thc foreign banks, you
hold the Ministry of Finance responsible
for that particular role ? They  were
carrying on their Portfolio Management
Schemes and they werc using - -the . in-
vestmenls of their clients, lending .. that
money, and that money was being pump-
ed ino the share market znd that led to
this particular scam. The Mwnistry - of
Finance, much less the Minister of Fin-
ance, has no control over this function-
ing of the foreign banks. The finding

can
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that has been given—now this is  im-
portant with regard to the foreign banks
is on page 213. It sayw:

“The representative of lhs Ministry
of Finaoce gave his deposition that mo
such information was available to the
Ministry of Finance earlier as it had
not surfaced in any of the AFRS.”

Now, AFR means Antual Fingneial
Returns rezejved in the Banling Division
of the Ministry of Finance. So far us
the foreign banks are concérned, whate-
ver ‘rélurns are received, thiose returns do
not reflect this particular activity of the
foreign banks. This deposition of  the
wiiness has not been cont-adicted by the
Committee. I cin understand if this find-
ing hid been contradicted. Aud, despite
this finding and despite this deposition,
th: Comm'tlee goes on 1o say, “Ne. It
is difficult to believe that in spite of the
AFRs, this assertion should be accepted.”
What is an AFR 7 It means Aunnual Fin-
ancial Return. It i5 not a dally or =a
weekly return given by the foreign banks
giving a reflection of their activities, Im
fact, on page 51, the Commties ftself
hay given a finding which shows thal
these Annual Fipaneial Returng also of
the foreign banks could not possibly con-
tain this information. It has been stated
therein that the funds received from clients
vnder the Portfolio Management Scheme

129 DEC. 199

and their deployment in various invest--

ments did not form part of the normai
uccount'ng of the foreign banks, and

all these liabilities and assets were  of

the balance sheet itemns. All these invest- |

ments and all these activities under the
PMS were kept confidential and, as ®

result, they were not reflectsd in the An-|

nual Financial Returns which were sent
by the Reserve Bank of India after hav-
ing- reccived them from the foreipn banks
to the Mipist~ of Finance. This was the

,appears and he makes this

|
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oniy source frony  which. the Ministry ol
Finance could possibly know as to what
was happening in the foreign banks with
regard to these Port{olic Management
Schemes. This was the only source of
information and this source of mmforma-
tion was not available ond the finding is

that this scam was the resuit of these
activities of the foreien banks,

When @ sasx uns was the myjor factor,
this is the finding itself given at page
48. And it is very iwmportant. [t says at
page 48:

“Securities Transactions : The agree-
gate value of transactions undertaken
by the foreign banks from 1 April,
1931 to 23 May, 1992, is estimated at
Rs, 6,82,427 crores.”

Another fact 1o be noticed is . that
smongst the top six institutions which
have undcrtaken the largesi number of
transactions  five are {oreign barks. Tie
raajor source of this scam was either the
placement of the money of public sector
undertakings with the financial Institutions
with which the Finance Minister had no
vontrol or the investments made by these
five top foreign banks about which the
Ministry of Finance or the Minister of
Finance had no means to know.

And this is the explanation which the
Minister of Finance has given before the
Committee and how this has been dealt
with. T will deal with his deposition. This
is at page 223. The Mrinister of Finance
categorica'
statement:

“As regards the functions of the
Finance Minister, he oversees the work
of the Ministry and. provides overall
policy- guidance to the officials. Revenue

. and Expenditure decigsions @mre  the
direct responsibility of the Finance
Ministry. As such the Finance Minister

has more direct respomsibllity in these
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193 Shore Durericn
areas. He is also responsible for broad
policy decisions- affecting the - financial .

systern where the- qunce Meinistry is
: anolved " .

THE VICE-CHAIRMAN (SHRI
‘{NARAYANASAMY’) '

V.
In- the chair. . .

#
d
4

IRATYA SABHA]
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to heng the Finance Min’ster, this consti-
tutional -verbiage is -used, in order 1o

brush aside his irrefutable statement be-
fore the Jont Parliamentary Committee.

Then, before that, what does this Com-
mittee say ? It says....

B A (IAT A=)

" And, Sir, the next Iine is ‘mportent. He fﬁ?ﬁ‘r RGN O I il ey

Shys:

k
“However, the Finance Minister czm—t
not be held responsible for administra-
llve failures or management deficiencizs
in-the case of individual banks

" other finapcial institutions.”

and!

Sir, can you find fault with the state-
ment of the Finance Minister in - the light

of what I have brought to the motice of|
the Hon, Members of this House ? Can
“#t -beisaid-that “the Finapce Minister was
wrong® when' he said that he- could noif

be héld “yesponsible for any frand whichl]
“was committed in the  individual banksg

oi 'What' fraudulent activities were beingf

“turried- on ih the foreign banks? In all
that thef}
© 2™ Foint Parliamentary ‘Committee ought tof

“vhumility, T respectfully submit

tiaves gocepted in ‘good grace the depasi-§
Uoh;*the statement; the explanation givenf
by the MMnister of Finance. But it doesn'r.j
VWhat does it say 7 After having quowd
him, it neither contradicts him nor does}
it question that his statement is wrong.[
But it makes a part.constitutional obser-j
vation: “The Committes feels that such
o distinctioi ‘canmot be sustained
constitutional jurisprudence,
which the parliamentary sysiem works™.
Sir, T am yet to know what
constitutional jurispruodence is under Whth
this - deposition of a witness is I'GJEE.LBI']
- Tt is a-question of fact, either you acocpt
he ' statement or yow reject - the stale-’
“ment.” Bot - there 1s: no:  constitutional
3unsududent:c involved :in this.. Tt is just
" inorder- to ‘heng . the Finance Mmlslel I
go andmake this charge. Just in  arder

under|

by the«‘

. l‘ and cumrol
Ihs ! failed...

R waw g & fag S wdf §

SHRI N. E. BAYTARAM : He has a
right to criticise the Committee. Why not?
SHRI MADAN BHATIA : The cx
planations that were given by the varioos

crepresentatives of the Ministry of Finance

are not dealt.with, But, out of the hlue,
‘he Committee gives these findings witi-
out substantiating them, without any rea-
soning whatsoever, without any ground
vhatsoever, and without any  material
vhatsoever. It says at page 209:

“The Finzucﬁ Mipister and the Mi-
nistry, during evidence, have termed
this scam as a system faTure. The Com-
mittee have examined this malter in
depth.” ‘

To what depth, we do not know wve-

i ause it does not describe the measure

f the depth. It pgives no indication  of
the depth to which this Committee went.

Then it says : “In the comtext of the
bl banking sector, the Government being the
owner of the enlire nationalised bankin:
lindustry and given that there exist variou
"' methods and mechanisms of informatiol
the Ministry of  Financ
and five findings are giver
! Number one is the antmpamry problemr
What is the problcm which the Minisir
of Finance failed to anticipate? There
no clue. What are the reasons whic
should have led the Mmi‘sh'y of Finant
to ankicipate a particular problem? The
‘have already rejected the explanatic
given by the M'lmstry of Ffmance th
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according to their view, the spurt in the
shares was on  account of confidence
created among iovestors as a resuit of
L.beral economic policies. They have
rejected this. Once they have rejectsd
this concept and this view of the Ministry
of Finance, then where was the question
of ths Committee making this observi-
tion that ‘it should have anticipaied the
problem’? The problem is  anticipated
only if you take a step. If you do auy
act and in doing that act, certain conse-
guences are likely to follow and some
~wroblems are likely to be created, and
that you have to anticipate. But you have
rejected the very foundation of the case
ot the Ministry of Finance and then you
go on to say that it failed to anticipate
the problem. Which problem? On the
basis of what reasons the problem should
have been anticipated ? This is nothing
but a stick which has been invented bv
the Committee to beat down the Ministry
of Finance.

The second finding is ‘Failed to
respond to it purposefully when il
surfaced’. Now, it surtaced on the 23rd
of April. T would ask, in wha! manner
did the Minister of Finance or the
Ministry of Fnance fal to respond pur-
posefully to the scam which surfaced or
23rd April 1592 ? There is not the slight-
test clue and it is a vagle observation
and an assertion which, in legal parlance.
is called ipse dixit and it is not treated
to be worth looking at by any court of
law. It is nothing but ipse dixit.

Now, what is the third finding? It is
« ».manage adequately thereafior the cones-
quenies of it It is remarkable. T will
read 'Ns clause along with the other one
which s#7s'. to punish the guilty in
time and -resolutely.! Therefore, the
allegation is it did oot manage adequately
consequences of the scam when it surfaced
and it did Dot punish the
guilty in time and resolutely. This is

2126 RSS/94—32.

[29 DEC. 1993]
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w remarkable charge against the Mims
(ry of itwmance, {hig Comm.tlee, Sir, was
-unstiuted as far back as August 1592,
iy hon. Members of this Committes
at for a peried of 15 months o
ind out, among other things, the mosi
+ital aspect of the scam as to where the
money disappeared and who are  the
veneficiaries of this money, the benefi-
ciaries of these thousands of crores of
rupecs. And what does this Commiltee
do ? The Committee throws up ils towa
and says: ‘We are not competent; we da
not have the expertise; we are mot 11
a position to find out as to where this
money went and who are the guilty par-
ties and we leave it to the Government
to form anoither Commitiee.” If this Com-
mittee of 30 wise men drawn from both
Houses of this Parliament sitting over a
period of 15 months could not find out
az to who are the guilty persons and who
are the ultimate beneficiaries, and could
not produce material so that they could
be punished, these 30 wise men give a
finding against the Ministry of Finance
that as soon as it surfaced on April 23,
't should have caught hold of the guilty
perrons Rnd hanged them,

SHRI N. E. BALARAM : Let tiem
be hanged.

SHRI MADAN BHATIA : Is
any logic in this?

there

SHRI N. R
country be safe.

BALARAM : Lel e

SHRI MADAN BHATIA : TIs it nor,
on ‘he {ace of it, mala fide ? The whole
findingy given in this Chapter on  thc
Ministry of Finance are  mnothing but
utterly mala fide.

SHRI VITHALBHAI
(Gujarat) ; Compromise.

M. PATEL

SHRI MADAN BHATIA : It is
said. . . . (Inferruptions)

ulso
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SHRI DINESHBHAI TRIVEDI : Mr.
Vice-Chairman, Sir, let the hon, Member
clarify this point.

SHRI MADAN BHATIA : I have =&
right to say.

SHRI DINESHBHAI TRIVEDI : Lel
him say what was the motlive.

SHRI MADAN BHATIA : I have a
right to say that I do not accept this
reasoning.. . (Interruptions).

SHRI DINESHBHAI TRIVEDM : He
has made certain charges. Ltt him say

what was the motive of the JPC agains
the Finznce Ministry.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) Mr.  Trivedi,
when you speak, you can raise that point.
(Inferruptions).

SHRI SIKANDER BAKHT : Mr. Vice-
Chairman, Sir, I am on a point of order.
What he is saying amounts to copdemn-
ation of the JPC itself. How cen he do

it ? How can he copdemn the JPC  as
such ? Let him say.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Bhatia, you

can comment on the observotions of
the JPC, bnt not apainst the Members.
(Interruptions)

SHRI MADAN  BHATIA : Sir, we
know what happened in the case of the
report of the Joint Parliamentary Com-
mittee relating to Bofors. They were cri-
ticising it day in and day out both insids
and outside the House. Have they pot
the cheek now to say that the report of
the JPC is firal? Have they pgot »2nv
logic ? Are they consisfent in their stand ?
They were attacking the JPC remort on
Bofors. This means the JPC report is not
final. . (Interruptions) T do mot accept the
findings of the JPC T have a right to say
this.

[RAJYA SABHA]
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THE VICE-CHAIRMAN {(SHRI V.
NARAYANASAMY) : Mr. Bhatia, you
have to conclude now.

SHRI MADAN BHATIA : I am con-
cluding.

SHRI DINESHBHAI TRIVEDI : He
may not accept the findings, but let him
not attribute any motives.

THE VICE-CHAIRMAN  (SHRI V.
NARAYANASAMY) : He is not aitr-
buting any mstives.

SHRI MADAN BHATIA : 1 am piving
the motive.

SHRI SIKANDER RBRAKHT : He has
no business to say like that.

SHRI MADAN BHATIA : What is the
meaning of mala fide in law 7 The ex-
pression 'mala fide' in law, does not mean
that a person has taken a  particular
decision with corrupt motives, I am not
making any allegation of corrupt motives.
What was the motive? There were ex-
traneous considerations. What were the
extraneous considerations in this case ?
Compromise. I have never heard of  a-
judicial body giving judicial findings -
against individuals, destroying their repu-
tation, on the basis of a compromise.

SHRI N. E. BALRAM : Why not?

SHRI MADAN BHATIA This is
nothing but a total travesty of all judi-
cial norms established in parlizmentery
democracy anywhere in the world.

THE VICECHAIRMAN (SHRI V., '
NARAYANASAMY) : Please conclg{jg,
Mr. Bhatia. You have taken more; tpay
half-an-hour. /"

P
K

SHRI MADAN BHATIA : | will take
just five minutes more... (Inteyryptions)

SHRI G. G. SWELL : L&t him dam-

age the cause of his pArtv mare,
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SHRI MADAN BHATIA : What did’

the witness of the Finance Ministry iiselt
say ‘when he appeared beforc the Com-
mittee? He said . 'The Finance Minister
never suid that there was no individual
failure’. This is important. He said: ‘It
is definitely our view and we have con-
tmuously said that there has been 2
coliusion on the one hand between the
brokers and those within the banking
system. There is absolutely no doubt
rhout jt” The Ministry of Fimance had
been clamouring when this surfaced that
the scam was a criminal fraud played
with the money placed by the public
sector banks with the financial institutions
and played by by the foreign banks, that
it was the resnlt of a fraudulent collusion
between the banks officials and the
brokers. This is the core of the scam.
This is the criminal fraud, This is the
criminal misappropriation of the funds of
banks. o 0

Sir, are we going to establish a new
jurisprudence in this country that if any
official in any department under the

control of a Minister commits a criminal .

offence, the Minisler has to go? This would
be making a total nonsense of parliament-
_ary democracy in the  coumtry. (Time-

bell rings). Therefore, I say that this de- |

mand which has been made by the hon.
Member, the learned professor, who does
not have a clue about joint responsihility,
who does not bave a clue about indi-
dual resoonsibility, is nothing but a politi-
cal trash and has to be rejected lock,
stock and barrel. Thank you.

=t v wmw TAg : SoEWTRET WEEd,
forr 7 @ I o a0 f wEr e
st ¥, mE wio o W ARE, frg T
¥ A g g o wEw wnfear o ¥ &
qr.&r, = foiiE F7 o 9eTd, 9w 9w
3% dA S e ool sem
o T E ) fam e ¥ e oaeh @
I T F 2T 9w aw Wy AW
a AR = s @ g AR ek

[29 DEC. 1999

Discussion J02 .
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ey AT A At AR AR SR
B oFE W oQE
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g @t wrx § faer & wew oy ot
o gredr ¥Foow Wy omedr ST A
I A R w1 9g I OWE-
wrared § & s forgm fam) ag o
¥ ar € afw 97 7 oI § @
UF g% FET 9 A1 BRI F W TN,
37 FET 4 ag fa@r @ fF—-

“The Finance Ministry is guilty, RB1
is guilty, SBI is guilty, foreign banky
are guilty, and some junior officials and
pecns are guil'y.  What about the
Finance Minister ?”

A Ax W ¥ AR war wait wd
Tga wewr 41 AT IEA W@ F AN W
N U FH T OGT &Y A1 W AT AT
FT T Haad | #wigx 77 ofs@ar sy & T8
a7 T3 9T A Afewr @ § IAq T
e afer s g w@ar § sw s
#r ofysar gl WAr v Sy Wt gel
HAY g, WA wdAT & a7 g SR Wi Sy
wfafafr ¥ 3w fama a7 &1 Sy wfe
2 gaw gl & A Igd qfa@ @y §
T FAIT ASW ST § AE FWCHT Gl &
gara fage FfFd ar & w9 3w
w2 9y 7 faae gfemmt 95 € T ek
gaw wifear &, § fa@w adf @O =
g, afe tf@E ¥ o # a7 ' g
F= Y AT A AW FEr D IS av
w9 R I9 fma@rd A fF oER
g & #m e oar ) 3@y g fae
Fay gom ar g fge qta # o
ng & Fgm aRA {I

Tk wiE g A7 g g & e
Zady @T gAR e TN AART W S
¥ uF W four ) od g9 g fogEnt
wr§ W e AAY TN A W ¥, TEN
Igw wT Tga A9 froem ¥ ew SEy
# A froroft agl w0 ATEAT g A
FeATEEET W & 48 wel BT JEar
g B frox a¥ 6 A9, 1992 ® W
FEN A W W A IF A afwfw afmw
#r fomsr foe 21 fE@rad w) oy @
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o, Q% gy ogh, ¥E TWE & gwre | W fead @wc e A7

¥ fpr-fm il A T @ Al oo T
@ wR ox g TEET @Y fr gAw
wry At ar &) F wewme ¥ o2
AT g g fF qOd Ag A FF F
w1 diEen gEr A A W P FAT
&1 3 a1 I]W gar w0 A1, & il A
A I sgar, & T wdmen @ OE
@t ¥ 9% wmr ww A T wAE fF
GET @4 A AT WA 53 g,
# e afafy ® T W ¥ oA
TR ¥ 79 g FOY €T IF AUT A7F
FEy 07 & oAy g My § A AR
fadelt ¥ N oft qfwer & qT T
FOR W wE Fr ¥ s fonE |
Wi & a7 gL 99 FTC A &7 $TT Jo
WO R & wrAm T § oW
T 2w g1 d4r S wAaT ¥ X F
§ frar st ¢ oag dar A, wr WR
qAET & & § o A a9y fas w9 9@
&7 [UEIC 47 IqF 9 AG A TIA W
wirsrc a8 miwsthedl #, g w5,
T T ST W ) Foar?

8 qex 3 WA sw@ 5 faA
Fr, 3% mE wufo, @ed Ane 45 IR
freys &, @3 49 3 a0 FodlawAA
F7 qTF ¢ @HE 9 E wUT H TIAL
o, 99 gug AR 97 491 F} @ W
W @ okt a@ fFTogg @ @R
M ¥ F@& FH W Al ga
W oMt ? A amm Agwm §
gaEs fgg ot 7 3@ I F 9NN OF A
afas Afr @, wEE ared A
Frifag fFar, af§q #amgt fag & I
e & mp wg fFoE@ ¥ AT
ara gar 3x 4f wies Dfe q W
oAty Wi & TM A ¥ 3T
faer wTe gAn, 9 waE AFIE AL
Wizt ¥ gwT 4T ALY gATI 9T AWM
. ¥ wew A § I IWRAT AR E
fs o7 M S ¥ are m At fFEEm
f——zarw, fa3r &F, T9 0T, IW
Aafiw agy d]K 7 ITHA, TR TE
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qoRre ® A
T AR A B e ) oar A g, ¥R
T & wwmr B g oowT fx st
y fr gy fr W W @ A gEE
m foemar & & o wEAT A9 REA-
T FTE § oo g T F AW T
FEY dR qUAC fagr wEr @ ] 7

0 qunaEt A, & T Fqe Af@A w0
Tw T §, wga few oW T g, AW
vz @q A A ¥ goRC w1 oA ¥A9
Segre AT £ AR T7A B oA w0 W
e foiE gt Ay oA af 21 A
A, 22 ade W fAT oAy X, N I
T F Ired -A P fagh, TRR
tg N Fawy, @ XaH ¥ A
at IrEm Ro-gmy Wit g
qaE, Wt g faw @ § ok owmE W
3@ § ga} AW amarg g @ 9,
AR gat Wogw @ A, fadal ERT X
# oAy L TR R ERE R W §

“The Joint Parliamentary Committec
Chairman, Mr. Ram Niwas Mirdha, to-
day expressed the hope that the Gov-
ernment would take mo‘e of the vecom-
mendations and act accordingly.”

st A€ & AR E | A IATHA A T
FER A T, TR S T ORE €9
g3f ¥ s§ agg W Fg o 9wk g 7
g:raﬁﬁﬁ?raaa'{a%wﬁwqi‘ahﬂrﬁ
AT AT 0 gATX AT A oW 9@ T
A FA XEd, Wy AR A AR,
30 e ¥ sEE  feowel A, &@w
57 ATl B ARG § WK gEal WA
7ol X 7 77 A w5 feoyfna & d
¥ oy @ 2§ 999 e 1 IR
qafE Ag eCmAgl g AFA S«
wh oy d=T A, AR DT GFT A
i femlt @ & SEmmaw@  § I

FO A g | TR Fgr § -

“&y € dorm <adm gfafs T oA
M w1 W W e, g, A9,
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w1, grEanfry fw ¥ e wfa-
wIfcal, aerlt wiemtet qqr et
w98 guAT }|W AE o W R arer
¥ @l ¥ peax Y aw wy § oA
IR fexfm ¥ @ wig W ¥ @
fm st | SN T Baw wey #1 faary
¥ fu @@ s Sdr w0 -
wfry faar oo afe w9 wrAed
¥ §9g 73 A Haw "

a7 T@ §9F F Y 9T FW gwar g
@t dr. ol me oawsd o . d.
ars. frgs dgde & 7 Wi @E &
AT g AR WRG @@ 1 qfga # i
BT e aRy TWa e F T Ae ¥
A m ATgaT | AT FM oA A9 W
AT 8, AT AEA@ gL A7 T FoAiw
F MU | M ATmer 99 w0 ¥ a6
FIIA-THF AN quale® @0 & foqr Tt
TEUART o7, ST AR AT GG S9AA] &
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fefew gF F pfewf mERT ¥ wew
& AT FAT W F fwmw I8 W O
AT &Y AT F 3T § AN G A F
fa fearmamar o

oT JUAHrAS &, § CF qq FIAT AT
& a8 oY adas oo § 9 FiEd
& wft, 597 ¥ wfQ o1 g aww ¥
R 8 FQ T A oY 7 IeVT A A’
TART Few™ Il fawrg ww=Ar oW, faw
faeg st 9F gu ¥, Al HF FT o,
YT SER ¥ 9@ 9T fasTer § wwmEm
gt g Far wiaFTC a1 P oW wa Mg
Gar A foar o7 AT g 9@ # S
Iad H§ AT, TaET 99T ) T o G
qg IO I AmAy Ay v § i I AE
AT ATRAT, ATFT T T Sl AT §
fF T 6 TE &) WEFAAT A HR 7 7,
1992 F ToAA[ § ag Yearg mar
g9 T I F g7 W AR gf & o
IHH F4T AgT WAT AT 7 I@F Fegraml 97
fF, "sfafad, Fa, Syoet @ wey fo<i

frr} & g9y Serayrdd ¥ g Q6 ofm-
frmiet qar ey B Al A ot A
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awtr ¥ gl grywa ¥ oordt, ey e
T IR g qur weETE Weyee
& 4%, ww ureawl, fadlr qwen e
TEN #F & wwrw F qEeT f1 o
TS g i gl @ AT Fee
ST T 8, @ WA & Atw W AT § W
oMy & afeafeg & @ & oi@ FgN
g § BF A% % JaWa ;g g
for, T8 om $f oEd = &
forr, g9 wowat & Faag @i’ @k
T Ty e fTr AT IW B Im
TIfAFT Ty g Tagr, Ifww AR WTHA S
TEl AT @ A% § R 5 A T AR
¥ MT § TART W OIACT, KM glgm A
STRT GG, IET BT weT § grn WY
wifF sfew o far g, /@ &
T AT uF gy ¥ A faar s §
there  fafedl ok qest @ A E €
afer gfagre v frgdl & & Par & S0
shigr 3 WY o g @ § @ wilEw
F AT wq@ | RSy, MW S@ew F
Ay U Ferw FTENT AW T3
T e Fede w2 @ § T fred fa
T W@ E AW gw we wefw A O@
Ty ¥ fau @2 § a@ifp off @ wdT
 TRE A 2 2 AR @ Ak
T qT Y amd ar gw Y e 37

Sy ST, FOARTT WICA HYC AT
W 1947 ¥ s aF FRadl @@ #TE
T = wdl, frad 99 g TF & WA
TR qgTT FE) A R W FAR &AT
T & ¥ 3w oWy § Tew ofone @ R
0T oA o wRrwr a1 adr
wEe Sy @ T &R e WA & R
ar fr 2w @Y 359 X wfassr @mrew gy
mit & 1 g Wy frew s g § o Ew
us Prewn Y Afmg & o fagw dar
FET AN TH @Ol FX F, A Ted
guTdy oty Al Tl € |

o, et Taeraty oxw WA
dar g ey, a8 Agr @ T AR AW T



Durgtion

4 7l AT av | Ay oF TR S¥EHT G

qr e Al § fganar §

‘g @ dNE o,

TF WL 9w o,

TR TAT A<arTal 1 9 ]

A FTAF, FAAT TH I,

@ A9 S, AL gF T g N

1y

Ig IR 9T WEY AT IW OWIEHT AT
niEaar =7 W< Y W Y AW STAT
LA FropEET A AT AAN AG STEHY
Fert wer qarm W W@ war w1 W
AT AT ¥T ATH F FieaT § O TgAw A1
I9T FH A AR g B ogw
WO | T qOaT TG T7 TS W |
T B ARl TE, qA WAy el
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EUTX ATHY W7 g Sed oy @ wing §
IR €ATE FAEr FTAAET WS aF T T
g FWEl FEa q@R w= wal ?
7 wnatad & A =g & FdaTgr 9Ed
g ofgw arq & w@ 9g FEAT SwEAn
g IENF AR TP W FH T F
fau & § a1 T S §29 ¥ gW qIHA
aw @ wae ¥ fag wos are §, FfEw
aw &1 wlamat ¥ o, 3w &y FAET  wR
F fau agf | w9 g8 A afwg,
U F, Sad FT FAGRT FOM, IO
Flagl TCASA  FIFR AMFR W g |
a8 & FTA @@ AT | g=EE |

SHRI MURLIDHAR CHANDRAKANT
AHANDARE (Maharashira) : Mr. Vice-
Chairman, we are undoubledly discussing
onz of the most serious reporis submitied

TAC HE qF wiEr w7 a0F g TR W,
fral T8 TR | ITENTERT WEIRE, qg 2
EACE |

AR WREE, e G @ &
agiA ¥ Az §W W g § &K Ay
T@ ¥ ARONY ey S @ QR
BT o A ol mEaoraa fer, Rraifo
il 740 @ 41, T aga weer o
qrgd fog ot @iy 7 9w ¥ wew f
T ) AW & FERT 4 78 fAwer g B
IR FFT R QI 9 W7 fEn e
T 8, SYGWTETE WEE, 9T QA Wal §
a7 FE T ¥ A g, Afww A owq
= ¥ A% §, ST TTRG MU AT

e
o=

by a Joint Parliamen’ary Committee, We
are dealing with a scam involving thous-
ands of crores of rupees. The main acfors
in the scam are the banks, the financial
institutions, the public secior organisations
and above all the brokers who were Lhe
‘niermediaries between these imstitutions.

The Members of the Joint Parliamentary
Clommittee have undoubtedly worked very
hard. As the report shows they had 96
sittings; and worked for over 410 hours,
Apart from thzt, they worked in ihe
Weorking Groups, Study Groups and (he
Drafting Cominittee.

The report undoub’edly involves many
complicated  and infricate matters of

fF qa &7 w9t ¥ g oA RY o
A AT W I g3 B frrorg T AFC g |
W FIY, W ATEY Jig AT
{wwa &} w2)

JqEvTEREr Weodd, ® Ay W gt
FUT T Fgw A9 qE R ¥ A,
qeT ®YC AR WIEarE | TaaaEy afufy
F W RAR T oAETe TdreEr § @ ?
gq @99 4§ ¥ 7@ A wan 7 o
W, FHEr wdaE Fon ! gEd
qTE, WA W1 N7 qEST TN T W ¥

' cient banking; (2) operation of
' Stock Exchanges; (3) comtrol of
i sector undertakings and employment
{their funds; (4) making the investizative

fpance, securities and operation of the
«{ock markets with which neither an ordi-
nary citizen nor an MP like me is fami-
liar. Above all we must also give im-
portance to the fac: that it is a unanimons
report, In course of time this exhaustive
report—] say cxhaustive becanse I  went

through i*—may well be considzred as a
' standard  treatise on (1) safe and

effi-

healthy
public

of

agencies active and respoosive and many
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other subjects. I must appreciate the work
of the Members and of the Commiitee.

Having said all this, may I say that we
bave talked about parliamentary supre-
macy and we have got here on record
what the hon. Finance Minister  feels
about that parliamentary supremacy and
he is compleely pledged to  protecting
that parliamentary supremacy. We must
remember that above us all are the people.
Now the only justification as to why we
are here is because we miror their
expectations, we mirror their hopes, we
mirror their urges, we refiect their  dis-
appointments, their frustrations; and to
talk of the common man, to talk about
the tickshawallah, ‘he paznwalleh,
taxiwallah and the ordinary man in the
street. I say it with all anguish—-becanse
T believe in parliamentary system, I be-
lieve in consti‘utionality—that this report
has not measured up to these expectations
at all.

And I will precisely give you ‘he
reason why it has not. It is because when
the JPC was appointed, we did not want
a standard treatise on the various compli-
cated subjecis which I have rmentioned
earlier. All that a small man, a common
man wanted to konow was : “Where has
‘he money gome 7 Who has got the
money ? How is it to be recovered or
can it at all be recovered 7° When 1
read this report, I have a sickening feel-
ing that this mopey is mot going to be
recovered at all and I won't say that the
Committee has changed shadows. But
they have really missed the substance of
the matter and, therefore, it was painful
for me to read this conclusion in  para
18,37 of the Report which says : “The
tracing of end-use of monies to their
final destination, particularly when large
sums are involved and - when infricale
mechanisms have been employed to cloak
transactions, is the task of a team
prising of specialists in the feld
countamncy,
gation. The Committée, therefore, recom-
mend that such a team be constituted

com-
of

[RAJYA SABHA]

the’

Discussion 512

under the overall coordinating responsibi-
lity of the MOF and with due and proper
repcesentation of such cother apgencies as
it may deem fit, ‘he task of identifying the
end-use of monies be enirusted to this
Committee it may be directed to report
within six months of appointment arnd the
report also be presented to Parliament.”
Therefore, any hope of gelting any
mongy out of this has receded and I am
tocday an unhappy man despite the fact
that we will discuss the other aspects of
the report. Now, let me pgo on to the
other things. I have been equally sad In
respect of other things. This issue un-
doubtedly has to be argued, debated and
discussed on a moral plane because we
tepresent the best in the country and the
socie'’y moves on positive, moral values.
it n:ver moves on negative moral values.
And, therefore, it is very, very sad for
me ;o find out that from the word ‘move’,
the Members of this Committee gave a
go-bv to the firsi mandate which a Mem-
bver has to observe when he is working
on any Committee, pamely, that of sec-

recy. 1 am sorry to say but righ!t from
the word go, in fact, even before the
things were said in the Committee, they
appeared in the newspapers as if there

was some dress rehearsal earlier. T am
sorrv to say that copies of the chaplers
of the draft report were freely available
and I was so much pained about it. I
felt : “We are going fo condemn others ?
But what about condemning outkelves.”
But then I felt if we were to do some-
thing, we would lose the credibility of the
report. Therefcre, please make no mis-
take. You know that despite  whatever
good work we have done, the credibility
has suffered and it has been so becauss

‘of two things. Number one is an insati-

able desire tp get the name in the press
by not observing the code of secrecy and
pumber two is, not telling the common
mzn whers the money has gone. If X
were oa the Committee, I would have re-

ac- | fused o o shead unless I was in a posi-

taxation and criminal investl-.

ion to poiat out where that mopey had
gope and how it was going fo be recov-

ered. That is the other aspect of the
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matter. With that, I come to scveral issuce |
which have been raised. We have hcard
a very, very illuminating speech made by
my esteemed friend, Mr. Ashok Miira. I
wust say that I am amised at the concept
of collective responsibility. There are in
fact, three responsibilities. There is the
collective responsibility of a Minisler in
the Cabinmet. = Therefore, not = only the
Minister is responsible but alsp the Cabi-

get is collectively responsible. In addi‘ion,
~ ‘there is the personal responsibility of the
Minister as it happens sometimes. It had
happetied earlier in case of several matters.
The Minister owned the responsibility - but
the responsibility was not owned by the
Government. Thirdly, he has alsp a res-
ponsibility as a Member of the iHouse
which never ceases, no matter Whether
he is a Minister or anybody else.

Now, the point I was making is, 1
was aghast lo hear—of course, he used
it . metaphorically—that even if an inkpot
were spilt on a ledger, the Finance Minister
would be responsible. I want to disazree
with that kind of a thing. Ultimately, we
wre here for the system to work. We are
not here for the system to be destroyed
"by- the likes of Harshad Mehta for whom
suddenly the Opposition has found great
love ‘and affection.” The point whick 1
am making is this. The more I look a: if,
the mote I find that undoubtedly - this is
.2 fraud. Tt is a gross crime, a erime of the
worst order, but to the ecxtent that the
Government has not been in any way in-
dicated, to the extent there is no culpability
1o be found, to the extent that there is
no moral turpitude involved, “I think there
is no reason for not accepting what has
been  honourably dome by the - hon.
Finance Minister. It is up to the Prime
Minister then o accept his. reésignation.

But whether to apply the principles cor-
rectly, I will say, not only on my owa
behalf but again on behalf of the millizns
_of people of this country, that the Prime
Minister should not accept his resignation.
*1 have seen his resignaticn. I have look-
ed very carefully_ (Imerruptwm)

2126 R8S/94—313.
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SHRI N. B, BALARAM : He " shouia
..Bceph h

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: He should not accept
it. I have said it carefully.

SHRI N. E. BALARAM : Actually, the
F.nance Minister resigned; it is a fact.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Of course, Why
should I deny ?

it .is.

SHRI N. E. BALARAM : Everybody
itom that side was denymg, but it is a
fact.

THE. VICE-CHAIRMAN (SHRI V.
ARAYANASAMY) ; No, no; Mr. Bala-
rim, let him complete it.

SHRI N. E. BALARAM
Very good, very goaod.

: It is a fact.

5HRI MURLIDHAR CHANDRAKANT
BHANDARE : I am not in a position
tn deny. It has been given three  aays
garlier. No demial has come forward so
far. I am entitled to assume that that has
been done. The point wml:h 1 um. making
ls—here again, I' do nmot say merely as

» Member of the Congress Party; that
wnuld be the last thing—ultimately, as
I said, it muost be done on a true test of
demogracy. And I have not seen a single
line in amy of the vernacular mewspapers
—and, T read Marathi and Hindi ones—
I have not read a line or 2 word i any
‘English mewspaper which has said thar
cither Dr. Manmohan Singh should re-
sign or affer his having resigned, whica
has said that his resignation should be ac-
cepled.

SHRI PRAMOD MAHATAN : Then
why has he resigned ?..(Inferruptions)..

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Mahajan, let
him make his poiot. Let him make his
pmnt

[N
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SHRI PRAMOD MAHAJAN : Sir, 1|
am trying to understand, after all, why
he has resigned.

. THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) No, no; becauss
he is not in a position to amswer.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : If he feels so, well, let
the matter be debated, but I am lucky
that just before I was to start, he was
present here and I do npot make
my mind on my own. My personal opinion
about Dr. Manmohan Singh is totally
irrelevant. And 1 have pone through
fairly larpe part of the country during the
last four days, being holidays, and 1
have not found even any  under-curen
which requires that Dr. Manmohan Singh
should resign or his resignation should
be accepied. ..(Interruptions).. They
may be saying for purposes of  record
here, but we know how much they are
divided. I will take on. ..(Inferruptions) ..

a

I will take them on about the  serious
allegations . they have made. .. (Interrup-
fion) ..

SHRI SANGH PRIYA GAUTAM

(Uttar Pradesh) : He is so
he will not.. (Interruption) ..

honest that

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Gautam, you
take your scat. Take your seat.

SHRI MURLIDHAR CHANDRAKANT

[RAJYA SABHA]
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“The Commiltee note with concern

that the irregularities in securities trans-
actions in banks that had surfaced as
early as 1986 did not engage the atten-
tion of the Board despite the faci (hat the
scrutiny reports, the AFRs of banks as
in the case of State Bank of India,
Canara Bank, Syndicate Bank, Vijaya
Bank, UCO Bank and the annual reviews
of 1990 and 1991 on the foreign banks
had brought out serious irregularities
in their operations, malpractices in secu-
rities trznsactions and violation of RBI
guidelines.”

==

Then there is another refereace to the

gystem failure where they deal with the

Stock Exchanges in Chapter-XIII, ai page

106, in para 13.40 :

“The Committee note that irregularities
in the Stock Exchanges are not of recent
origin, they have been prevalent for
quite some time now. Reorettably, while
the major stock exchangesin the country
lent themselves to illegal activities abet-
ted by the controlling authorities of the
respective Stock Exchanges, the Minis-
try of Finance failed miserably to exer-
cise its regulatory authority by neglect
ing the responsibilities entrusted to it
Despite the fact that the Government
had promised to initize all necessary
action, the Ministry of Finence over the
years failed not only to discharge its
responsibility but also to act on its own
assurances. The Committee expect thal
the Ministry of Finance and SERI will
now address themselves to this respon-
sibility.”

BHANDARE : There are three rcasons
given. ... (interruptions) .... Let me deal

with them at this stage. There are three
reasons given. First of all, I really put if,
serious as it is, if we do not accept the
basic cause for this kind of fraud is =
gsystematic failure, 1 think we will be
shutting our eyes to the root of the whole

The third reference is in paragraph 6.74
at page 41 where the origin of the scam
is traced. It says :

“The Committee repgret to note that

‘element of management. Let me point out .
one cr two things, as to why I say that:

it is a system-failure. First of all, look at
what is mentioned in para 15.10 on page

298 of the JPC report under the heading

“Reserve Bank.”

several Mutual Funds indulged in serious
malpractives|irregularities de‘rimental to
the interest of imvestors. Failure to exer-
cise adequate com'rol by the authorities
concerned resulted in recurrence af the
same and regrettably, the irregularities
came to be regarded as market practice.
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It is systemic fmilure of this order thet
set the stage for he scam. The system
is as much in need of rectification as
culpable individuals are in need of
punishment.” :

We have ic distinguish these things. I am
not going to say that you did it or 1 did
it. I have high regard for Shri V. P, Singh
and I have high regard for his performance

as Finance Minister. T have high regard for |

the Leader of *he House who was also
Finance Minister during the scam period.
I have also high regard for Prof. Madhu
Dandavate. But the fact remains that they
alsp did not do any thing about it. Why ?
I will tell you two things. (Interruptions).
Please. 1 am not saying anything on that.
1 always love intervention, but not at this
moment, As I understand it, it was pos-
sible for anyone of them or zll of them
to nip it in the bud: But that was not to he
Let us address ourselves to the most car-
dinal question and there I beg to differ.
I mean, I am not saying that ultimately
the responsibility must not be owned. The
responsibility has. heen owned and the
resignation has been given. What the con-
sequence is another thing. Please remein-
ber that in the framework of the Ministry
of Finance the Stock Bxchange would be
some*hing which would be last in the mind
of a Finance Minister. These names, which
I have mentioned, and I am proad of it,
certainly would be the last. They would
no: believe. (Interrmptions). ...

SHRI JIBON ROY (West Bengal)
According to the hon. Member, who
tesponsible for it 7

is

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Kindly your seat.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : I don't accept thal what-
ever has been stated are merely acts of
emission, When it is high time everybady
can say that this should have been done
or that should have been done; But I
think at that point of time when we were
already on the verge of bamkruptey, when
.we were irying to bridge the balance
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cf irads gep when we ' were
ltrying to bring  down =@ two-
| digit inflation to a singledipit in-

Eﬂation, it would not have engaged aoy-
“body’s attention. (Inferruptions) . ...

| THE VICE-CHAIRMAN (SHRI V
| NARAYANASAMY) .: Mishraji, kindly
dom’t interrupt. He is making his point. i
‘don’t wan: any inferruption.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Therefore, as I said, 1
don’t put it on a ground which is the
second ground. The first ground is that it
‘has been there for so lomg. The seco
ground is that Dr. Manmohan Singh”has
done so much. If any culpability is found
against anyone, he has to go. I am quite
sure sbout it. I don't believe that people
are indispensable. I am very fimm in my
mind as what for they must go. The third
important thing is this,

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) Mr. Bhandare,
please conclude. You have already taken
20 minutes.

SHRT MURLIDHAR CHANDRAKANT
BHANDARE : I am concluding. I want
Dr. Manmohan Singh not to go becausz
there is no culpability involved, because
there is no moral turpitude involved.
Nobody is challening his integrity. No-
body is challenging his rectitude. ‘Therefore,
it ix on a positive ground, not on a nega-
tive ground, which they know. Why do
they want him to go ? They want it for
a different purpose. Today I am surprised
that the whole thing has been bronght
down to a very low level. There are alle-
gations that cur party has sold the coun-
try. You must see what we have done for
the country. You must see how we have,
in a way, enthused the whole economy.
(interruptions). We have said that in the
changing global scenaric we cannot bhe
isola‘ed. So, we have gone in for liberali-
sation. We have brought the. past into. the
presen: and are Iooking for the future, We
have not compromisced on  those  stupid
things, like the Exit Policy. We have also
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been talking abou* other things., The new
era; which is emerging out of glokal com-
petition -in which we want to take our
place righ'fully as equal partners with any
o‘her nation, T think we will make it on
cur own terms, It will be on the basis of
self-respzct and sclf-reliance, not on the
basis of selling the interests of the country
1 think these are all gimmicks. This Govern-
men! has completely protected the right of
the people. It has emphasised on poverty
alleviation. It has emphasised on sccial
programmes. It has emphasised on a variety
of things. Since we are talking about mora-
lity, let me say that we must, as far as
possible, -totally condemn all those allega-
tions, personal allegations, levelled against
each cther. We undoubtedly live in a2 house
made of plass. Qur whole life is an opzn
book. It is so easy for anyone to pick up
a.small stone and break the whole glass-
house. T would like to read a dissenting
note. Tt says :

“Mr. Harshzd Mechta, when examined
by the Commi‘tee was not forthcoming
about placing full facts before the Com-
mittee. He was selsctive, not entirely
cooperative and withheld crucial infor-
mation.”

SHRI TRILOK NATH CHATURVEDI
(Ut'ar Pradesh) : 8ir, it was not a dis-
senting note. It was, _..(inferruptions).

SURI MURLIDHAR CHANDRAKANT
BHANDARE - If you had been there and
seen that this ‘man had desposed in this
.manner before a Magisirate, you would
have said ‘complaint dismissed’. (inferrup-
tionr), ’

 THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : The Member hos
got the rizh! to speak. Pleas= don’t in-
terrupt.

SHRI TRILOKI NATH CHATUR-
VEDI: Sir, he is calling it a dissent-
ing mote. It s not a dissenting note.
It.is a clarificatory note,

SHRI MURLIDHAR CHANDRAKANT

BHANDARE : It shows that you were not !

[RATYA SABHA]
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working as a JIpint Parliamentary Com-
mitree, but you were working as a political
committee. They were not keen on finding
out the trith. ... (inerrupions) . ...

SHRI TRILOKI NATH CHATUR-
VEDI : I is for you to attribute motives.
1 did not attribute molives to your co!-
leagues. You attributed motives to

us.
That is 2 note signed by me.. .. (inferrup-
toins). ...

THE VICE-CHAIRMAN (SHRI V.
VARAYANASAMY) Mr. Trivedi,

‘Windly take your seat....(interruptions)...

SHRI TRILCKI NATH CHATUR-
VEDI : I am Chaturvedi, Mr. Vice- Chair-
man. ... (interruptions) . ...

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : I feel the same way for
‘he ailegations made against Mr. Advuni,
against Mr. Murli Manochar Joshi acd
1pdinst Mr. Pramod Mahzjan. But let us
1ot. ... {(inferruptions) . ...

SHRI TRILOKI NATH CHATUR-
VEDI : Why not bring the Prime Minis-
ter  Read that also. When you want to
read, read the whole hing....(inferrup-
tionsy.... The Prime Minister said that
he should be called. ... (interruptions). ..,

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Chaturvedi,
kindly take your seat....(interruptions) ..

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Mr. Chaturvedi, you are
entilled to believe the word of a criminai.
You are entitled to believe the word of a
liar. ... (interruptions) . . ..

SHRI TRILOKI NATH CHATUR-
VEDI : That is the privilege of the liar. ..
(in_terrup!icn:) .

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : You are entitled to waste
the time of ‘he Parliament if it suits you.
But it does nat meet with the decorum...
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(inrerruptions) . . .. Therefore, let me end .

by saying that there is 1o question of the | et ¥2gt I vk P ¥ @

Prime Minister resigning. .. . (interruptions)
"1 see their frustration. The way they have
been voted out of power, The way there is
a positive vote for the developmental acti-
vities started by this Government. The way
the Govermment is going to fulfil iis
mandate by completing its five years, by
completing the remaining 2-1{2 years for
the benefit of every common man. I am
quite sur¢ the least that could be done
is to reat their demand with the respect
that it. deserves. With this, 1 thank you

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : The discussion on
this ‘subject will be continued tomorrow.
Now we will take up special mentions,

Shri Bapu Keldate—No! present.
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